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The six-day Indian Technical and Economic Gooperation Executive Capacity
Building Programme on human rights for Hational Human Rights Institutions of
the Global South successfully concluded in New Delhi. Thevaledictory session
was addressed by NHRC, India Chairperson, Justice V Ramasubramanian.
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NHRC seeks report
over minors at CJP
protest in Mumbai

Chinmay Gaikwad
MUMBAI

The Mumbai Police regis-
tered a first information re-
port (FIR) on Saturday
against the organisers of a
protest on Friday by the
Cockroach Janta Party
(CJP) and 400-500 uniden-
tified persons. The Nation-
al Human Rights Commis-
sion (NHRC), meanwhile,
sought action-taken re-
ports over a complaint
which alleged that children
below 18 years were in-
volved in the gathering.

An FIR was registered at
the Shivaji Park police sta-
tion under provisions of
the Bharatiya Nyaya Sanhi-
ta and the Maharashtra
Police Act, based on a com-
plaint, made by Shivaji
Park resident Siddhi Deole-
kar, which named CJP
founder Abhijeet Dipke
among others. According
to the FIR, 400-500 protes-
ters gathered near Gate No.
6 of the Shivaji Park
grounds around 2 p.m. and
remained there until 7
p-m. The police said the
gathering took place on a
road, disrupted traffic, and
created a law-and-order sit-
uation.

Mr. Dipke organised the
“Jail Bharo” protest de-
manding the resignation of
Chief Election Commis-
sioner Gyanesh Kumar ov-
er irregularities in the spe-
cial intensive revision (SIR)

Gathering took place
on a road, disrupted
traffic, and created
a law-and-order
situation, say police

of electoral rolls.

Based on another com-
plaint over participation of
children in the gathering,
the NHRC took cognizance
of the matter under Sec-
tion 12 of the Protection of
Human Rights Act, 1993.
The complainant, Satish
Vaid, head of intervention,
Sewa Nyaya Utthan Foun-
dation, said photographs
and videos of children in
the protest were circulated
on platforms. The rights
body sought action-taken
reports from the authori-
ties within a week.

The complaint said a
child was held above a
crowd with the National
Flag and a placard while
slogans were raised and
people recorded it all on
phones. It said the discus-
sions raised the premise
that police may not detain
children.

The Commission said
the issue was not only the
presence of children. It
said if the allegations were
proved, it would raise a
concern about planning,
mobilisation, or use of chil-
dren with knowledge of
their age and vulnerability.
(With inputs from PTI)



Y(

Sy
NATIONAL HUMAN
RIGHTS COMMISSION

NHRC notices to
Mumbai Polic

PIONEER NEWS SERVICE
W New Delhi

The NHRC has sent notices to
the Mumbai Police chief, the
Ministry of Electronics and
Information Technology, and
other authorities in the wake
of a complaint alleging
mobilisation and involve-
ment of minors in a public
protest held in Maharashtra’s
capital on October 2, officials
said on Saturday.

It has also sought action-
taken reports from them
within one week, they said.

The complainant has also
alleged subsequent publica-
tion and circulation of pho-
tographs and videos related
to these minors linked with
the protest on social media
platforms, the rights panel
saysinits proceedings. The
complaints refer to posts

T
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published on a social media
platform . It has been
claimed that "children were
involved” by persons
described in the complaints
as allegedly associated with
the Cockroach |anata
Party [C]P), “requiring exam-
ination of the role of the
organisers or coordinators,
accompanying adults and
every person who brought,
prompted, encouraged or
facilitated the participation
of children in the gathering."
it said.

Pioneer, Delhi, 04/10/2026
Page No: 4, Size: 8.07cm x 10.90cm
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NHRC takes note
of minors at
Mumbai protest

NEW DELHI, OCTOBER 3
The National Human
Rights Commission
(NHRC) has taken cogni-
sance of allegations that
minor children  were
mobilised and involved in a
public gathering in Mumbai
on October 2 and that pho-
tographs and videos of the
children were subsequently
circulated on social media.

The commission, acting on
complaints received from the
Seva Nyaya Utthan Founda-
tion and others, has directed
the Mumbai Police to conduct
an immediate examination
and investigation into the alle-
gations and submit an action
taken report within a week.

Arcording to the complaints
cited by the NHRC, posts on
¥ allegedly showed a young
child being held above a crowd
while carryving the national flag
and a placard. —TNS

Tribune, Delhi, 04/10/2026
Page No: 10, Size: 5.21cm x 15.29cm
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NHRC seeks report
over minors at CJP
protest in Mumbai

Chinmay Gaikwad
MUMBAI

The Mumbai Police regis-
tered a first information re-
port (FIR) on Saturday
against the organisers of a
protest on Friday by the
Cockroach Janta Party
(CJP) and 400-500 uniden-
tified persons. The Nation-
al Human Rights Commis-
sion (NHRC), meanwhile,
sought action-taken re-
ports over a complaint
which alleged that children
below 18 years were in-
volved in the gathering.

An FIR was registered at
the Shivaji Park police sta-
tion under provisions of
the Bharatiya Nyaya Sanhi-
ta and the Maharashtra
Police Act, based on a com-
plaint, made by Shivaji
Park resident Siddhi Deole-
kar, which named CJP
founder Abhijeet Dipke
among others. According
to the FIR, 400-500 protes-
ters gathered near Gate No.
6 of the Shivaji Park
grounds in Dadar West
around 2 p.m. and re-
mained there until 7 p.m.
The police said the gather-
ing took place on a road,
disrupted traffic, and
created a law-and-order sit-
uation. Loudspeakers were
used without permission.

Mr. Dipke organised the
“Jail Bharo” protest de-
manding the resignation of
Chief Election Commis-
sioner Gyanesh Kumar ov-

Gathering took place
on a road, disrupted
traffic, and created

a law-and-order

situation. say police

er irregularities in the spe-
cial intensive revision (SIR)
of electoral rolls.

Based on another com-
plaint over participation of
children in the gathering,
the NHRC took cognizance
of the matter under Sec-
tion 12 of the Protection of
Human Rights Act, 1993.
The complainant, Satish
Vaid, head of intervention,
Sewa Nyaya Utthan Foun-
dation, said photographs
and videos of children in
the protest were circulated
on platforms. The rights
body sought action-taken
reports from the authori-
ties within a week.

The complaint said a
child was held above a
crowd with the National
Flag and a placard while
slogans were raised and
people recorded it all on
phones.

The Commission said
the issue was not only the
presence of children at a
gathering. It said if the alle-
gations were proved, it
would raise a concern
about planning, mobilisa-
tion, or use of children
with knowledge of their
age and vulnerability.
(With inputs from PTI)
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NHRC seeks report
over minors at CJP
protest in Mumbai

Chinmay Gaikwad
MUMBALI

The Mumbai Police regis-
tered a first information re-
port (FIR) on Saturday
against the organisers of a
protest on Friday by the
Cockroach Janta Party
(CJP) and 400-500 uniden-
tified persons. The Nation-
al Human Rights Commis-
sion (NHRC), meanwhile,
sought action-taken re-
ports over a complaint
which alleged that children
below 18 years were in-
volved in the gathering.

An FIR was registered at
the Shivaji Park police sta-
tion under provisions of
the Bharatiya Nyaya Sanhi-
ta and the Maharashtra
Police Act, based on a com-
plaint, made by Shivaji
Park resident Siddhi Deole-
kar, which named CJP
founder Abhijeet Dipke
among others. According
to the FIR, 400-500 protes-
ters gathered near Gate No.
6 of the Shivaji Park
grounds around 2 p.m. and
remained there until 7
p.m. The police said the
gathering took place on a
road, disrupted traffic, and
created a law-and-order sit-
uation.

Mr. Dipke organised the
“Jail Bharo” protest de-
manding the resignation of
Chief Election Commis-
sioner Gyanesh Kumar ov-
er irregularities in the spe-
cial intensive revision (SIR)

Gathering took place

on a road, disrupted

traffic, and created

a law-and-order
situation. say police

of electoral rolls.

Based on another com-
plaint over participation of
children in the gathering,
the NHRC took cognizance
of the matter under Sec-
tion 12 of the Protection of
Human Rights Act, 1993.
The complainant, Satish
Vaid, head of intervention,
Sewa Nyaya Utthan Foun-
dation, said photographs
and videos of children in
the protest were circulated
on platforms. The rights
body sought action-taken
reports from the authori-
ties within a week.

The complaint said a
child was held above a
crowd with the National
Flag and a placard while
slogans were raised and
people recorded it all on
phones. It said the discus-
sions raised the premise
that police may not detain
children.

The Commission said
the issue was not only the
presence of children. It
said if the allegations were
proved, it would raise a
concern about planning,
mobilisation, or use of chil-
dren with knowledge of
their age and vulnerability.
(With inputs from PTI)
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CJP leaders, 400+ supporters
booked after Friday protest

Vinay Dalvi and Surendra P
Gangan

htmumbai@hindustantimes.com

MUMBAI: The Mumbai Police
registered a case against the
Cockroach Janta Party (CIF)
leaders, including Abhijeet
Dipke and Saurav Das, and over
400 supporters for holding an
unauthorised protest at Shivaji
Park on Friday.

The demonstrators demanded
the resignation of Chief Election
Commissioner Gyanesh Kumar
over electoral roll revision con-
cerns. The crowds supporting

Abhijeet Dipke, CJP founder.

the CJP allegedly obstructed traf-
fic, and loudspeakers were used
illegally. according to police.
Consequently, police filed char-
ges under the Bharatiya Nyaya

Sanhita and the Maharashtra
Police Act.

Additonally, minister of state
for home Pankaj Bhoyar stated
that police have been investigat-
ing if there were anti-social ele-
ments in the protest and might
have obtained videos to verify
the complaints. When asked
about Dipke's remarks against
Prime Minister Narendra Modi,
he said "police will look into
them too”.

Meanwhile, the NHRC
demanded reports regarding
allegations that minors were
mobilized for the event. 32
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NHRCto probe
alleged use of
minors as shields
during CJP protest

MUMBAI: Hours after the
Mumbai police registered
acase against CJP leaders
over the protest at Shivaji
Park on Friday, the
National Human Rights
Commission (NHRC)
sought reports from vari-
ous departments of the
state government, central
government and other
authorities over allega-
tions that minors were
mobilised for the demon-
stration.

In a letter to the
authorities, NHRC mem-
ber Priyank Kanoongo
stated that the commis-
sion had received a com-
plaint alleging CJP lead-
ers Abhijeet Dipke,
Ajinkya Shinde and Sau-
rav Das had discussed
plans on WhatsApp
groups to bring children
to the protest to be used
as shields during possible
police action.

The commission has
directed Mumbai police
to examine videos, photo-
graphs, social media
posts and electronic com-
munications linked to the
protest and register an
FIR if the inquiry dis-
closes a cognisable
offence. Police have been
asked to protect the iden-
tities of the children.

The matter was con-
sidered by a bench
headed by NHRC
Kanoongo under Section
12 of the Protection of
Human Rights Act, 1993.
The complaint was sub-
mitted by Satish Vaid,
head of intervention at
the Sewa Nyaya Utthan
Foundation.

HT’s text message to
Saurav Das, seeking a
response to the allega-
tions, remained unan-
swered. HTC

Hindustan Times, Mumbai, 04/10/2026
Page No: 1, Size: 6.93cm x 36.83cm
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NHRC team to visit
K’para on Oct 5 over
Dalit sarpanch ‘assault’

ASHIS SENAPATI @ Kendiapara

Ateam of the National Human
Rights Commission (NHRC)
will visit Kendrapara on Octo-
ber § to conduct an inguiry
into the alleged assault and
mistreatment of Tikhiri gram
panchavat sarpanch Chameli
Ojha(33), a Dalit woman, three
months ago.

(jha, the sarpanch of the
panchayat under Mahakala-
pada block, was alleg-

falsely implicated in a case
registered on the complaint of
the Mahakalapada BDO under
charges including attempt to
murder, causing hurt and ob-
struction of a public servant.
The NHRC took copnizance
of the complaint and directed
its registry to forward a copy
to the district magistrate, and
the superintendent of police
seeking an inguiry and a re-
port. The 5P submitted a re-
port to the commis-

edly assaulted and sion on June 27,
manhandled by police stating that three
and the blu_.nck devel- FIR= h_ad been regis-
opment officer (BDOY The NHRC team tered in the matter

of Mahakalapada on

will conduct a spot

and that they were

June 11 after she inquiry and Cr0SS-CASes,

raised allegations of  ayamine officials, Ojha had earlier
corruption against eyewitnesses, written to Chief Min-
officials, aceording to police personnel  ister Mohan Charan

the complaint.

and otherpersons  Najhi alleging that

The NHRC team  connectedwith  officials were hinder-
will conduct a spot in- the case ing development

quiry and examine of- [

ficials, evewitnesses,
police personnel and
other persons connected with
the case. The commission has
informed the Kendrapara col-
lector and superintendent of
police about the visit, Collec-
tor Raghuram R Iver said on
Fridaw

Earlier, Human Rights Front
{HRI"y India chairperson,
Manoj Jena filed a petition be-
fore the NHRC on July 14, al-
leging that Ojha had been

works in her gram
panchavat by with-
holding payments to
persons who had executed
tasks,

In her letter, she alleged that
she had gone to the BDO s of-
fice on June 11 to request
clearance of pending bills, but
the BDOD and others abused
her. She further alleged that
the police assaulted and mis-
behaved with her inside a ve-
hicle while taking her to the
police station.
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NHRC notices to police, MeitY,
others over minors in protest

Avadhut Kharade
MUMBAI

The NHRC has sent notices to
the Mumbai Police chief, the
Ministry of Electronics and
Information Technology
(MeitY), and other authorities
in the wake of a complaint
alleging mobilisation and
involvement of minors in a

public protest held in
Maharashtra's capital on
October 2, officials said on
Saturday.

It has also sought action-
taken reports from them
within one week, they said.

The role of persons having
actual charge or control over
the children, organ-
isers, accompanying
adults and any adult
group alleged to have [m]

E ’ m

. The allegations, if

established, raise
a more serious concern
regarding the planned
mobilisation or
instrumental use of minors
with knowledge of their
age and vulnerability,
including their possible
use as a shield against

lawful police action
- NHRC

ingly require examination, the
proceedings add.

The CJP had organised the
protest at Shivaji Park against
the functioning of the Election
' Commission of India and
=<  demanded the resigna-

tion of Chief Election
¢ Commissioner Gyanesh

planned, prompted, WhatDid | Kumar. The Mumbai
fac.ilitated or used A};}ﬁe?eﬁn pcflic.e had denied per-
children shall accord- Mumbai? | mission for the protest

beforehand. Despite the
denial, the demonstration was
held under Dipke's leadership.
Police maintained a heavy
security presence in and
around Shivaji Park as thou-
sands of CJP supporters gath-
ered at the venue. After the
protest concluded, an alterca-
tion broke out between some
CJP supporters and a group
opposing the demonstration.
Police intervened and brought
the situation under control.
The police have alleged that
the organisers went ahead
with the gathering despite the
denial of permission and viol-
ated orders issued under the
Maharashtra Police Act.
Police filed a complaint on
behalf of the government.
Separately, advocate Siddhi
Deolekar has filed a complaint
against Dipke and his associ-
ates in connection with the
protest.  (Inputs from PTI)
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NHRC seeks report
over minors at CJP
protest in Mumbai

Chinmay Gaikwad
MUMBALI

The Mumbai Police regis-
tered a first information re-
port (FIR) on Saturday
against the organisers of a
protest on Friday by the
Cockroach Janta Party
(CJP) and 400-500 uniden-
tified persons. The Nation-
al Human Rights Commis-
sion (NHRC), meanwhile,
sought action-taken re-
ports over a complaint
which alleged that children
below 18 years were in-
volved in the gathering.

An FIR was registered at
the Shivaji Park police sta-
tion under provisions of
the Bharatiya Nyaya Sanhi-
ta and the Maharashtra
Police Act, based on a com-
plaint, made by Shivaji
Park resident Siddhi Deole-
kar, which named CJP
founder Abhijeet Dipke
among others. According
to the FIR, 400-500 protes-
ters gathered near Gate No.
6 of the Shivaji Park
grounds around 2 p.m. and
remained there until 7
p.m. The police said the
gathering took place on a
road, disrupted traffic, and
created a law-and-order sit-
uation.

Mr. Dipke organised the
“Jail Bharo” protest de-
manding the resignation of
Chief Election Commis-
sioner Gyanesh Kumar ov-
er irregularities in the spe-
cial intensive revision (SIR)

Gathering took place
on a road, disrupted
traffic, and created

a law-and-order

situation. say police

of electoral rolls.

Based on another com-
plaint over participation of
children in the gathering,
the NHRC took cognizance
of the matter under Sec-
tion 12 of the Protection of
Human Rights Act, 1993.
The complainant, Satish
Vaid, head of intervention,
Sewa Nyaya Utthan Foun-
dation, said photographs
and videos of children in
the protest were circulated
on platforms. The rights
body sought action-taken
reports from the authori-
ties within a week.

The complaint said a
child was held above a
crowd with the National
Flag and a placard while
slogans were raised and
people recorded it all on
phones. It said the discus-
sions raised the premise
that police may not detain
children.

The Commission said
the issue was not only the
presence of children. It
said if the allegations were
proved, it would raise a
concern about planning,
mobilisation, or use of chil-
dren with knowledge of
their age and vulnerability.
(With inputs from PTI)
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NHRC seeks report
over minors at CJP
protest in Mumbai

Chinmay Gaikwad
MUMBALI

The Mumbai Police regis-
tered a first information re-
port (FIR) on Saturday
against the organisers of a
protest on Friday by the
Cockroach Janta Party
(CJP) and 400-500 uniden-
tified persons. The Nation-
al Human Rights Commis-
sion (NHRC), meanwhile,
sought action-taken re-
ports over a complaint
which alleged that children
below 18 years were in-
volved in the gathering.

An FIR was registered at
the Shivaji Park police sta-
tion under provisions of
the Bharatiya Nyaya Sanhi-
ta and the Maharashtra
Police Act, based on a com-
plaint, made by Shivaji
Park resident Siddhi Deole-
kar, which named CJP
founder Abhijeet Dipke
among others. According
to the FIR, 400-500 protes-
ters gathered near Gate No.
6 of the Shivaji Park
grounds around 2 p.m. and
remained there until 7
p.m. The police said the
gathering took place on a
road, disrupted traffic, and
created a law-and-order sit-
uation.

Mr. Dipke organised the
“Jail Bharo” protest de-
manding the resignation of
Chief Election Commis-
sioner Gyanesh Kumar ov-
er irregularities in the spe-
cial intensive revision (SIR)

Gathering took place
on a road, disrupted
traffic, and created

a law-and-order

situation, say police

of electoral rolls.

Based on another com-
plaint over participation of
children in the gathering,
the NHRC took cognizance
of the matter under Sec-
tion 12 of the Protection of
Human Rights Act, 1993.
The complainant, Satish
Vaid, head of intervention,
Sewa Nyaya Utthan Foun-
dation, said photographs
and videos of children in
the protest were circulated
on platforms. The rights
body sought action-taken
reports from the authori-
ties within a week.

The complaint said a
child was held above a
crowd with the National
Flag and a placard while
slogans were raised and
people recorded it all on
phones. It said the discus-
sions raised the premise
that police may not detain
children.

The Commission said
the issue was not only the
presence of children. It
said if the allegations were
proved, it would raise a
concern about planning,
mobilisation, or use of chil-
dren with knowledge of
their age and vulnerability.
(With inputs from PTI)
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NHRC notices to Mumbai Police, MeitY, others
over involvement of minors in Oct 2 protest

NHRC seeks action-taken reports within one week

NEW DELHI, Oct 3 (PTI)

THE NHRC has sent notices to
the Mumbai Police chief, the
Ministry of Electronics and
Information Technology, and
other authorities in the wake of
acomplaintalleging mobilisation
and involvement of minors in a
public  protest held in
Maharashtra’s capital on October
2, officials said on Saturday.

It has also sought action-tak-
enreports from themwithinone
week, they said.

The complainant has also
alleged subsequent publication
and circulation of photographs
and videos related to these
minors linked with the
protest on social media plat-
forms, the rights panel says inits
proceedings.

The complaints refer to posts
published onasocial media plat-
form allegedly depicting a child
being held above a crowd, car-
ryingthe national flagand aplac-
ard, while slogans were being
raised, and several persons were

recording it on mobile phones,
the NHRC proceedings read.
Ithasbeen claimed that “chil-
dren were involved” by persons
described in the complaints as
allegedly associated with the
Cockroach Janata Party (CJP),
“requiring examination of the
role of the organisers or coordi-
nators,accompanyingadults and
every person who brought,
prompted, encouraged or facil-
itated the participation of chil-
dren in the gathering,” it said.
(Contd on page 5)

Hitavada, Nagpur, 04/10/2026

NHRC notices to Mumbai...

Thecomplaintsfurther refer
to “purported group/chat dis-
cussions” said to relate to the
planning and coordination of
the protest, wherein the par-
ticipation of minors was
allegedly discussed inadvance,
read the proceedings ofabench
of the National Human Rights
Commission (NHRC).

1t is specifically alleged that
discussions took place regard-
ing the involvement of minors
“onthepremise thatthe police
may not detain them, thereby
raising concern as to whether
thestatus of childrenasminors
was consciously sought to be
used to avoid, restrict or dis-
courage lawful police action,”
the body said.

There was no immediate
reaction from the CJP

The bench led by NHRC
member Priyank Kanoongohas

taken cognisance of the com-
plaint.

The Commission has also
received complaints from Sewa
Nyaya Utthan Foundationand
another organisation regard-
ing the matter, it added.

The NHRC said it observes
that the issue is not
confined to the mere presence
of children at a public
gathering,

“The allegations, if estab-
lished, raise a more serious
concernregarding the planned
mobilisation or instrumental
use of minors with knowledge
of their age and vulnerability,
including their possible use as
a shield against lawful police
action, besides their exposure
through photographs/videos
subsequently disseminated on
social media,” read the pro-
ceedings.



Times of India, Ahmedabad, 04/10/2026
gt Page No: 4, Size: 14.68cm x 16.80cm

NATIONAL HUMAN
RIGHTS COMMISSION

§7

Complaint about minors in protest:
NHRC notice to police chief, others

Mumbai: National Human Rights Commission (NHRC) has
sent notices to Mumbai police chief, ministry of electronics and
information technology, and other authorities following a comp-
laint alleging mobilisation and involvement of minors in a pub-
lic protest held on Oct 2, officials said on Saturday.

It has been claimed that “children were involved” by persons
described inthecomplaintsasallegedly associated with CJP, “re-
quiring examination of the role of the organisers or coordina-
tors, accompanying adults and every person who brought, pro-
mpted, encouraged or facilitated the participation of children in
the gathering,” it said. It has also sought action-taken reports
from them within one week, they said.

The complainant has also alleged subsequent publication
and circulation of photographs and videos related to these mi-
norslinked with the protest on social media platforms, therights
panel says in its proceedings. The complaint refers to posts pub-
lished on a social media platform allegedly depicting a child be-
ing held above a crowd, carrying the national flag and a placard,
while slogans were beingraised, and several persons were recor-
ding itonmobile phones, the NHRC proceedings read. The comp-
laint refers to “purported group/chat discussions” said to relate
to the planning and coordination of the protest, wherein the par-
ticipation of minors wasallegedly discussed in advance, read the
proceedings of a bench of NHRC. pmi
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NHRC notices to Mumbai Police, MeitY, others
over involvement of minors in Oct 2 protest

NHRC seeks action-taken reports within one week

NEW DELHI, Oct 3 (PTI)

THE NHRC has sent notices to
the Mumbai Police chief, the
Ministry of Electronics and
Information Technology, and
other authorities in the wake of
acomplaintalleging mobilisation
and involvement of minors in a
public  protest held in
Maharashtra’s capital on October
2, officials said on Saturday.

It has also sought action-tak-
enreports from themwithinone
week, they said.

The complainant has also
alleged subsequent publication
and circulation of photographs
and videos related to these
minors linked with the
protest on social media plat-
forms, the rights panel says inits
proceedings.

The complaints refer to posts
published onasocial media plat-
form allegedly depicting a child
being held above a crowd, car-
ryingthe national flagand aplac-
ard, while slogans were being
raised, and several persons were

recording it on mobile phones,
the NHRC proceedings read.
Ithasbeen claimed that “chil-
dren were involved” by persons
described in the complaints as
allegedly associated with the
Cockroach Janata Party (CJP),
“requiring examination of the
role of the organisers or coordi-
nators,accompanyingadults and
every person who brought,
prompted, encouraged or facil-
itated the participation of chil-
dren in the gathering,” it said.
(Contd on page 5)

Hitavada, Bhopal, 04/10/2026

NHRC notices to Mumbai...

Thecomplaintsfurther refer
to “purported group/chat dis-
cussions” said to relate to the
planning and coordination of
the protest, wherein the par-
ticipation of minors was
allegedly discussed inadvance,
read the proceedings ofabench
of the National Human Rights
Commission (NHRC).

1t is specifically alleged that
discussions took place regard-
ing the involvement of minors
“onthepremise thatthe police
may not detain them, thereby
raising concern as to whether
thestatus of childrenasminors
was consciously sought to be
used to avoid, restrict or dis-
courage lawful police action,”
the body said.

There was no immediate
reaction from the CJP

The bench led by NHRC
member Priyank Kanoongohas

taken cognisance of the com-
plaint.

The Commission has also
received complaints from Sewa
Nyaya Utthan Foundationand
another organisation regard-
ing the matter, it added.

The NHRC said it observes
that the issue is not
confined to the mere presence
of children at a public
gathering,

“The allegations, if estab-
lished, raise a more serious
concernregarding the planned
mobilisation or instrumental
use of minors with knowledge
of their age and vulnerability,
including their possible use as
a shield against lawful police
action, besides their exposure
through photographs/videos
subsequently disseminated on
social media,” read the pro-
ceedings.
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NHRC notices to
Mumbai cops, MeitY

PRESS TRUST OF INDIA

New Delhi, Oct 3: The NHRC
has sent notices to the Mumbai
Police chief, the Minisiry of Elec-
tronics and Information Technol-
ogy (MeitY), and other authorities
in the wake of a complaint alleg-
ing mobilisation and involvement
of minors in a public protest held
in Maharashtra's capital October
2, officials said Saturday.

It has also sought action-tak-
en reports from them within
one week, they said.

The complainant has also al-
leged subsequent publication and
circulation of photographs and
videos related to these minors
linked with the protest on social
media platforms, the rights panel
says in its proceedings.

The complaints refer to posts
published on a social media plat-
form allegedly depicting a child
being held above a crowd, carry-
ing the national flag and a plac-
ard, while slogans were being
raised, and several persons were
recording it on mobile phones.
the NHRC proceedings read.

It has been claimed that “chil-
dren were involved” by persons
described in the complaints as
allegedly associated with the
Cockroach Janata Party (CJP),
“requiring examination of the role
of the organisers or coordinators,
accompanying adults and every
person who brought, prompted.
encouraged or facilitated the

NS

he NHRC has taken cognisance

of allegations that minors were
involved in a CJP-led protest in
Mumbai October 2

he commission has directed

Mumbai Police to investigate
the children's involvement and
examine the roles of organisers
and accompanying adults

participation of children in the
gathering,” it said.

The complaints further refer
to “purported group/chat dis-
cussions” said to relate to the
planning and coordination of
the protest, wherein the partic-
ipation of minors was allegedly
discussed in advance, read the
proceedings of a bench of the
National Human Rights Com-
mission (NHRC), It is specifical-
Iy alleged that discussions took
place regarding the involve-
ment of minors “on the premise
that the police may not detain
them, thereby raising concern
as to whether the status of chil-
dren as minors was consciously
sought to be used to avoid, re-
strict or discourage lawful po-
lice action,” the body said.
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NHRC seeks report
over minors at CJP
protest in Mumbai

Chinmay Gaikwad
MUMBALI

The Mumbai Police regis-
tered a first information re-
port (FIR) on Saturday
against the organisers of a
protest on Friday by the
Cockroach Janta Party
(CJP) and 400-500 uniden-
tified persons. The Nation-
al Human Rights Commis-
sion (NHRC), meanwhile,
sought action-taken re-
ports over a complaint
which alleged that children
below 18 years were in-
volved in the gathering.

An FIR was registered at
the Shivaji Park police sta-
tion under provisions of
the Bharatiya Nyaya Sanhi-
ta and the Maharashtra
Police Act, based on a com-
plaint, made by Shivaji
Park resident Siddhi Deole-
kar, which named CJP
founder Abhijeet Dipke
among others. According
to the FIR, 400-500 protes-
ters gathered near Gate No.
6 of the Shivaji Park
grounds around 2 p.m. and
remained there until 7
p.m. The police said the
gathering took place on a
road, disrupted traffic, and
created a law-and-order sit-
uation.

Mr. Dipke organised the
“Jail Bharo” protest de-
manding the resignation of
Chief Election Commis-
sioner Gyanesh Kumar ov-
er irregularities in the spe-
cial intensive revision (SIR)

Gathering took place
on a road, disrupted
traffic, and created

a law-and-order

situation. say police

of electoral rolls.

Based on another com-
plaint over participation of
children in the gathering,
the NHRC took cognizance
of the matter under Sec-
tion 12 of the Protection of
Human Rights Act, 1993.
The complainant, Satish
Vaid, head of intervention,
Sewa Nyaya Utthan Foun-
dation, said photographs
and videos of children in
the protest were circulated
on platforms. The rights
body sought action-taken
reports from the authori-
ties within a week.

The complaint said a
child was held above a
crowd with the National
Flag and a placard while
slogans were raised and
people recorded it all on
phones. It said the discus-
sions raised the premise
that police may not detain
children.

The Commission said
the issue was not only the
presence of children. It
said if the allegations were
proved, it would raise a
concern about planning,
mobilisation, or use of chil-
dren with knowledge of
their age and vulnerability.
(With inputs from PTI)
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'Similar to practices in Syria": NHRC's Priyank Kanoongo over use of minors as 'shields' in Mumbai protest
Posted By: Gopi October 3, 2026

New Delhi, Oct 3 (SocialNews.XYZ) Member of the National Human Rights Commission (NHRC) Priyank Kanoongo
on Saturday criticised the alleged use of children as "shields" during the Cockroach Janata Party (CJP)-led protest
in Mumbai on Friday, calling it similar to "practices in Syria" and other "terror-affected countries".

Earlier, the NHRC took cognisance of complaints alleging the use and mobilisation of minor children during the
protest held in Mumbai on October 2 and their subsequent exposure through photographs and videos circulated
on social media.

Speaking to IANS, Priyank Kanoongo said: "Satish Vaid, Head of Intervention at 'Seva Nyay Utthan Foundation’,
stated in his complaint that children were used as shields between the police and protesters during an illegal
protest in Mumbai. This appears similar to practices in Syria and other terror-affected countries, where children
are used as shields and pushed to the forefront of illegal activities by the real accused to protect themselves."

"The complainant has told us that all this had been planned through WhatsApp groups and after that when this
protest was organised in Mumbai on October 2, (CJP leaders) Abhijeet Dipke, Saurav Das etc. have misused
children. This is a violation of Section 83 (2) of the Juvenile Justice Act," he added.

Kanoongo said that NHRC has directed the Mumbai Police Commissioner to lodge an FIR under relevant sections
of the Bharatiya Nyaya Sanhita, 2023 (BNS).

"We have also directed the Maharashtra Women and Child Development Department to identify and rescue all the
children and provide them with the necessary protective environment through the Child Welfare Committee. The
provisions of the Juvenile Justice Act must be fully followed throughout the process," he stated.

The NHRC member further said that necessary directions have also been given to the Ministry of Electronics and
Information Technology (MeitY), which is responsible for social media regulations in India.

"Revealing the identity of the concerned children could also amount to a violation of the POCSO Act. We have also
directed the police to take action against concerned officials under the POCSO Act, in case such activities continue
on social media," he said.

Moreover, Priyank Kanoongo remarked: "Using children in violent acts is the modus operandi of anti-social
elements."

"We have dealt with terrorists and Naxals; we will deal with these people too...India's legal system is mighty
enough to do that," he asserted.
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Children at the protest? NHRC seeks answers over CJP's Mumbai rally
Edited By: Warda Zain
Last Updated: 03 October 2026, 07:07 PM

The National Human Rights Commission has sought reports from Mumbai Police and other authorities over
allegations that minors were mobilised during the Cockroach Janta Party's protest at Shivaji Park on October 2,
directing officials to investigate the claims and protect the children’s identities and welfare.

Mumbai: The National Human Rights Commission (NHRC) has taken cognisance of allegations concerning the
presence and alleged mobilisation of minor children during the Cockroach Janta Party (CJP) protest at Mumbai's
Shivaji Park on October 2. The Commission has sought Action Taken Reports from four authorities — the Mumbai
Police Commissioner, the Ministry of Electronics and Information Technology (MeitY), X Corp's grievance officer
and Maharashtra’s Women and Child Development Department. The reports have been sought within one week.
The complaint alleged that children were present at the demonstration and that their presence may have been
intended to discourage police action against protesters. However, the NHRC notice records these as allegations
requiring investigation and does not establish that organisers deliberately used children for that purpose.

What the NHRC has asked authorities to investigate

Mumbai Police has been asked to examine photographs, videos, social media posts and electronic
communications connected with the protest. The investigation is also expected to examine the roles of
organisers, coordinators, accompanying adults and the children’s parents or guardians. The Commission has
directed the police to consider whether provisions of the Juvenile Justice Act or other applicable laws are attracted.
If the inquiry reveals a cognisable offence, police have been asked to take appropriate legal action. The NHRC has
also directed authorities to preserve relevant digital evidence and establish how the children came to be present
at the protest.

X and MeitY asked to preserve digital records

X Corp has been asked to preserve relevant records connected with posts and accounts containing photographs
or videos of the children. The information sought includes account details, URLs, timestamps and other available
electronic records. MeitY has been asked to examine whether the platform complied with applicable provisions of
the Information Technology Act and the Information Technology (Intermediary Guidelines and Digital Media
Ethics Code) Rules, 2021.

The Maharashtra Women and Child Development Department has been asked to identify children involved in the
matter and, where required, place them before the appropriate Child Welfare Committee. The NHRC has stressed
that the identities, privacy and dignity of the children must be protected during the inquiry. It has also directed
authorities to provide counselling, care, protection and rehabilitation wherever necessary.

What happened at the CJP protest
The CJP organised the October 2 demonstration at Shivaji Park as part of its campaign seeking the resignation of
Chief Election Commissioner Gyanesh Kumar and opposing the Special Intensive Revision (SIR) of electoral rolls.
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Mumbai Police had refused permission for the gathering, citing restrictions governing the use of Shivaji Park as
well as concerns over traffic, noise and access to nearby hospitals. Despite the denial, thousands of people
gathered at the venue. Naseeruddin Shah, Shabana Azmi, Vishal Bhardwaj and Vishal Dadlani were among the
prominent figures reported to have attended the demonstration.

Mumbai Police subsequently registered an FIR against CJP supporters in connection with the gathering, citing
allegations including unlawful assembly, traffic disruption and use of loudspeakers without permission. CJP
founder Abhijeet Dipke has said the campaign could be taken to Delhi if its demand concerning Kumar is not met.
The organisation has announced plans for a protest at Jantar Mantar on October 10.

The NHRC's latest intervention is separate from the FIR concerning the unauthorised Mumbai gathering. The
allegations involving minors will now be examined by the authorities named in the Commission’s notice.

Published: 03 Oct 2026, 07:07 pm IST
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CJP At Shivaji Park: NHRC Notices Police, MeitY, Others Over Alleged Involvement Of Minors In Protest

The NHRC has issued notices to Mumbai Police, MeitY and other authorities over allegations concerning the
involvement of minors in the CJP protest at Shivaji Park on October 2. The commission has sought action-taken
reports within one week and directed authorities to examine the circumstances and ensure the safety and
protection of children involved.

Avadhut KharadeUpdated: Sunday, October 04, 2026, 12:17 AM IST

Mumbai, October 3, 2026: The NHRC has sent notices to the Mumbai Police chief, the Ministry of Electronics and
Information Technology (MeitY), and other authorities in the wake of a complaint alleging mobilisation and
involvement of minors in a public protest held in Maharashtra's capital on October 2, officials said on Saturday.

It has also sought action-taken reports from them within one week, they said.

NHRC Seeks Examination Of Roles

The role of persons having actual charge or control over the children, organisers, accompanying adults and any
adult group alleged to have planned, prompted, facilitated or used children shall accordingly require examination,
the proceedings add.

The CJP had organised the protest at Shivaji Park against the functioning of the Election Commission of India and
demanded the resignation of Chief Election Commissioner Gyanesh Kumar. The Mumbai police had denied
permission for the protest beforehand. Despite the denial, the demonstration was held under Dipke's leadership.
Police maintained a heavy security presence in and around Shivaji Park as thousands of CJP supporters gathered
at the venue. After the protest concluded, an altercation broke out between some CJP supporters and a group
opposing the demonstration. Police intervened and brought the situation under control.

Police File Complaint

The police have alleged that the organisers went ahead with the gathering despite the denial of permission and
violated orders issued under the Maharashtra Police Act.

Police filed a complaint on behalf of the government.

Separately, advocate Siddhi Deolekar has filed a complaint against Dipke and his associates in connection with the
protest.
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NHRC orders probe into mobilisation of minors at Mumbai protest

In Short

The National Human Rights Commission (NHRC) has taken cognisance of complaints alleging the use and
mobilisation of minor children during the protest held in Mumbai on October 2 and their subsequent exposure
through photographs and videos circulated on social media.

IANS Created On: 3 Oct 2026 5:41 PM IST

New Delhi: The National Human Rights Commission (NHRC) has taken cognisance of complaints alleging the use
and mobilisation of minor children during the protest held in Mumbai on October 2 and their subsequent
exposure through photographs and videos circulated on social media.

A Bench presided over by Member Priyank Kanoongo has issued notices to the Mumbai Police Commissioner;
Maharashtra’s Department of Women and Child Development; social media platform X; and the Union Ministry of
Electronics and Information Technology (MeitY), directing them to take immediate action and submit Action Taken
Reports (ATRs) within one week.

The action has been initiated under Section 12 of the Protection of Human Rights Act, 1993, which empowers the
NHRC to inquire into alleged violations of human rights.

The apex human rights body observed that the allegations prima facie raise serious concerns relating to the
dignity, safety, privacy, protection and possible exploitation of children.

According to the complaints filed by Sewa Nyaya Utthan Foundation and another organisation, posts on X
allegedly depicted a young child being held above a crowd carrying the National Flag and a placard, while slogans
were being raised and several persons recorded the child on mobile phones.

The complaints alleged that children were involved by persons associated with the "Cockroach Janata Party" (CJP),
and sought examination of the role of organisers, coordinators, accompanying adults and every person who
allegedly brought, prompted, encouraged, facilitated or mobilised the participation of minors in the gathering.

The complaints also referred to purported group and chat discussions concerning the planning and coordination
of the protest, where the participation of minors was allegedly discussed in advance. It was specifically alleged
that discussions took place regarding the involvement of minors on the premise that police may not detain them,
raising concerns over whether their status as children was consciously sought to be used to avoid, restrict or
discourage lawful police action.

The material referred to Ajinkya Shinde, Abhijit Dipke, Saurav Das and other persons, whose respective roles,
communications and coordination in relation to the alleged planning, mobilisation or facilitation of participation
of minors have been directed to be independently verified on the basis of the complete digital trail and other


https://www.thehansindia.com/news/cities/new-delhi/nhrc-orders-probe-into-mobilisation-of-minors-at-mumbai-protest-1128420
https://www.thehansindia.com/news/cities/new-delhi/nhrc-orders-probe-into-mobilisation-of-minors-at-mumbai-protest-1128420

evidence.

The NHRC observed that the issue was not confined to the mere presence of children at a public gathering and
said the allegations, if established, could indicate planned mobilisation or instrumental use of minors with
knowledge of their age and vulnerability.

It further said the allegations raised concerns requiring immediate examination under the child-protection and
criminal-law framework, including Sections 75 and 83(2) of the Juvenile Justice (Care and Protection of Children)
Act, 2015.

The NHRC has directed the Mumbai Police Commissioner to examine the entire video, photographic, social-media
and other digital material concerning the incident and register an FIR wherever commission of cognisable
offences is disclosed, followed by investigation strictly in accordance with law.

The police have also been directed to ascertain how the child or children came to be involved in the gathering and
identify the organisers, coordinators, accompanying adults, parents or guardians and every person who brought,
prompted, encouraged, facilitated or otherwise caused their participation in the gathering, sloganeering or
related activities.

The apex human rights body has further directed the police to obtain, preserve and forensically examine material
relating to the alleged group and chat discussions, including identification of creators, administrators and
relevant participants, besides preserving messages, timestamps and other electronic records.

The police have also been asked to specifically ascertain whether participation of minors was planned in advance
and whether any discussion took place about their involvement on the premise that police may not detain them.

The roles and communications of Ajinkya Shinde, Abhijit Dipke, Saurav Das and others are also to be examined,
with the NHRC directing that responsibility be determined strictly on the basis of evidence collected during
investigation.

The police have been asked to examine the applicability of Sections 75 and 83(2) of the Juvenile Justice Act,
including the role of persons having actual charge or control over the children and any adult or group found to
have used children in circumstances attracting the provisions.

The NHRC also directed the police to examine the digital dimension of the incident and identify persons or
accounts which posted, uploaded, coordinated, circulated, promoted or otherwise used photographs or videos of
the children.

The authorities have been directed to secure and preserve the complete digital evidentiary trail, including original
videos and photographs, group or chat communications, posts, reposts, URLs, post IDs, account particulars,
timestamps and relevant metadata.

The NHRC directed that necessary preservation and disclosure requests be issued to social media platform X and
other concerned intermediaries so that relevant evidence is not deleted, altered or rendered unavailable.

The identified children have been directed to be produced before the competent Child Welfare Committee (CWC),
with the CWC and District Child Protection Unit (DCPU) asked to assess their circumstances and ensure necessary
counselling, psychosocial support, care, protection and rehabilitation.

The NHRC has directed the Mumbai Police Commissioner to submit a comprehensive ATR within one week,
detailing the status of the FIR and investigation, verification of alleged prior planning and group-chat discussions
concerning minors, persons and organisers identified, the roles of the individuals named in the complaint, social-
media accounts identified, action under the Juvenile Justice Act and other applicable laws, preservation of
electronic evidence and child-protection measures undertaken.



Meanwhile, media platform X has been directed to preserve the complete digital evidentiary trail relating to the
concerned content and accounts, including account particulars, URLs, post IDs, timestamps, registration and login
details, IP information and relevant metadata.

It has also been asked to provide particulars of the concerned accounts and content, including whether the
material has been removed, restricted or disabled and the date and basis of any such action.

The NHRC has further directed X to explain how the content involving children was permitted to be uploaded,
hosted and disseminated and whether its child-safety, content-moderation and reporting mechanisms were
applied at the relevant stage.

The platform has also been directed to disclose the moderation and enforcement action subsequently taken and
furnish preserved records and requisite account or content information to the investigating agency upon lawful
requisition.

The Secretary, MeitY, has been directed to examine X's compliance with the Information Technology Act, 2000 and
applicable IT Rules, 2021, particularly obligations relating to due diligence, child safety, grievance redressal,
preservation of information and assistance to law-enforcement agencies.

The MeitY has also been asked to examine whether applicable child-safety and content-moderation safeguards
were duly applied and whether any failure of statutory due diligence is disclosed.

The NHRC directed MeitY to ensure preservation of the complete digital evidentiary trail and examine the
concerned accounts and any coordinated or repeated dissemination or use of children through such content. It
further directed that where any violation or failure of statutory due diligence is established, appropriate action be
taken against the intermediary and/or concerned accounts strictly in accordance with law.

The Principal Secretary, Maharashtra Women and Child Development Department, has been directed to ensure
rescue, care and protection of the children in accordance with the Juvenile Justice Act.

The NHRC has directed all concerned authorities to protect the identity, privacy, dignity and best interests of the
children throughout the proceedings and ensure that no action pursuant to the notice results in further
unnecessary exposure or dissemination of their identity.
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NHRC orders probe into use of minors in Mumbai protest, seeks ATRs from concerned authorities

NHRC said the allegations also refer to purported group and chat discussions in which the participation of minors
was allegedly discussed in advance

Surya S Pillai
Tribune News Service
New Delhi, Updated At : 06:15 PM Oct 03, 2026 IST

The National Human Rights Commission (NHRC) has taken cognisance of allegations that minor children were
mobilised and involved in a public gathering/protest in Mumbai on October 2 and that photographs and videos of
the children were subsequently circulated on social media.

The commission, acting on complaints received from Sewa Nyaya Utthan Foundation and another organisation,
has directed the Mumbai police to conduct an immediate examination and investigation into the allegations and
submit an Action Taken Report (ATR) within one week.

According to the complaints cited by NHRC, posts on X allegedly showed a young child being held above a crowd
while carrying the national flag and a placard, amid slogan-shouting and people recording the child on mobile
phones.

The complaints allege that children were involved by persons described as associated with the “Cockroach Janata
Party” (CJP). NHRC said the allegations also refer to purported group and chat discussions in which the
participation of minors was allegedly discussed in advance.

One allegation that the commission has directed the police to specifically verify is whether children were involved
on the premise that police may not detain them because of their age. “The matter was not limited to the mere
presence of children at a public gathering. If established, the allegations could raise concerns over the planned
mobilisation or instrumental use of minors, their possible exposure to risk, and the subsequent dissemination of
their photographs and videos online,” it said.

NHRC, presided over in the matter by its member Priyank Kanoongo, has issued notices to the Mumbai Police
Commissioner, the Ministry of Electronics and Information Technology (MeitY), the X Corp grievance officer for
India and Maharashtra Women and Child Development Department.

The Mumbai police has been asked to examine the entire video, photographic, social media and other digital
material and register an FIR wherever cognisable offences are disclosed. It has also been directed to identify the
organisers, accompanying adults, parents or guardians and others who may have brought, prompted,
encouraged, facilitated or mobilised the participation of children.
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The police have further been asked to preserve and forensically examine alleged group chats and other electronic
communications concerning the planning of the protest, including messages, timestamps and related records.
The roles of Ajinkya Shinde, Abhijit Dipke, Saurav Das and others named in the material are also to be
independently verified on the basis of evidence collected during the investigation.

NHRC has directed the police to examine the applicability of Sections 75 and 83(2) of the Juvenile Justice (Care and
Protection of Children) Act, 2015, besides other applicable laws.

The commission has also directed X Corp to preserve relevant digital evidence, including account details, URLs,
post IDs, timestamps and metadata. The platform has been asked to provide details of the concerned content and
accounts and explain the safeguards and moderation mechanisms applied to the material involving children.
MeitY has been asked to examine X Corp's compliance with the Information Technology Act and applicable IT

Rules, particularly provisions concerning due diligence, child safety, grievance redressal and preservation of
information.

NHRC has directed that the identity, privacy, dignity and best interests of the children be protected throughout
the proceedings. It has also asked Maharashtra Women and Child Development Department to ensure their
rescue, care and protection wherever required under the Juvenile Justice Act.

The commission has sought ATRs from the concerned authorities within one week of receipt of the notices.
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NHRC seeks reports over alleged use of minors at CJP's Mumbai protest
October 03, 2026 By Pioneer News Service

NEW DELHI: The National Human Rights Commission has sought reports from Mumbai Police and other
authorities over allegations that minors were mobilised for a protest in Mumbai. The complaint concerns the
Cockroach Janta Party's demonstration at Shivaji Park on October 2. The Commission’s notice records allegations
made in complaints and does not establish that the children were deliberately used by the organisers. It directed
the authorities to investigate the claims, preserve digital evidence and protect the children’s identities and
welfare.

Notice to four authorities

The NHRC issued notices to the Mumbai Police Commissioner, MeitY, X Corp's grievance officer and Maharashtra's
Women and Child Development Department. It sought action taken reports within one week. The matter was
considered by a Bench headed by NHRC member Priyank Kanoongo under Section 12 of the Protection of Human
Rights Act, 1993. The complaint was submitted by Satish Vaid, head of intervention at the Sewa Nyaya Utthan
Foundation.

According to the notice, the complaint cited social media posts that allegedly showed a child being held above a
crowd carrying the national flag. It also referred to images of children sitting on the road during the
demonstration. The complaint alleged that the participation of minors had been discussed in group chats before
the protest. It further claimed that their presence may have been intended to discourage police action against the
gathering.

The Commission asked Mumbai Police to examine videos, photographs, social media posts and electronic
communications linked to the protest. Police were told to register an FIR if the inquiry disclosed a cognisable
offence. Investigators were also directed to examine the roles of organisers, coordinators, accompanying adults
and the children’s parents or guardians. The notice named Ajinkya Shinde, Abhijit Dipke and Saurav Das among
those whose roles and communications should be examined.

The NHRC asked police to consider whether Sections 75 and 83(2) of the Juvenile Justice Act or other laws apply. It
also directed them to determine whether the children were members of the groups where the protest was
planned and who added them.

Digital evidence and child protection

X was asked to preserve account details, URLs, timestamps, registration and login data, and other records related
to the disputed content. The platform was also directed to explain how content involving children was allowed to
be uploaded and shared. MeitY was asked to examine X's compliance with the Information Technology Act and the
2021 IT Rules.
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Maharashtra’s Women and Child Development Department was told to identify the children and place them
before a Child Welfare Committee where required. The NHRC said any child found to be involved should receive
counselling, care, protection and rehabilitation. It also ordered authorities to safequard the children’s identities,
privacy and dignity during the inquiry.

Protest over Election Commission

The October 2 demonstration was organised to demand the resignation of Chief Election Commissioner Gyanesh
Kumar. The CJP has also sought an end to the Special Intensive Revision of electoral rolls and the restoration of

names removed after the revision began.

Mumbai Police had denied permission for the Shivaji Park gathering, citing restrictions on use of the ground and
concerns over traffic and access to nearby hospitals. The organisers proceeded with what they called a peaceful
“Jail Bharo Andolan”. Thousands attended the protest, according to reports from the venue. Actors Naseeruddin
Shah and Shabana Azmi, filmmaker Vishal Bhardwaj and musician Vishal Dadlani were among those present. The
gathering passed without reported violence, but Shivaji Park police later registered an FIR over the unauthorised
assembly.
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Human rights panel probes minors' use as 'shield' during CJP protest in Mumbai

The NHRC has sought reports on the presence of children at a Mumbai protest and the spread of their images
online. It has asked multiple authorities to preserve evidence, examine possible offences and protect the
children's privacy.

By :Aishwarya Paliwal
Mumbai,Oct 3, 2026 16:03 IST

The National Human Rights Commission (NHRC) has taken cognisance of a complaint concerning the reported
participation of minor children in a public protest organised by the Cockroach Janata Party (CJP) in Mumbai on
October 2 and the subsequent circulation of their photographs and videos on social media.

The matter was considered by a Bench presided over by NHRC Member Priyank Kanoongo. The complaint was
filed by Satish Vaid, Head of Intervention at the Sewa Nyaya Utthan Foundation.

NHRC ISSUES NOTICES TO AUTHORITIES

The complaint refers to social media material showing a child being held above a crowd while slogans were being
raised during the protest. It also raises concerns that the participation of minors may have been discussed in
advance in groups and chats and that their presence could have been used to avoid or limit police action.

The NHRC has issued notices to the Commissioner of Police, Mumbai; the Ministry of Electronics and Information
Technology (MeitY); the Grievance Officer of X Corp. for India; and the Principal Secretary of Maharashtra’s Women
and Child Development Department.

The Commission has directed the Mumbai Police to examine photographs, videos, social media posts and other
digital evidence connected to the matter. Police have been asked to register an FIR wherever the material
discloses a cognisable offence.

POLICE ASKED TO EXAMINE ROLE OF ORGANISERS

The Mumbai Police have also been directed to determine the circumstances in which the children participated in
the protest and examine the roles of organisers, coordinators, accompanying adults and others who may have
facilitated their presence.

The Commission has further ordered the preservation and forensic examination of relevant group and chat
communications. The exercise is intended to establish whether the participation of minors was planned in

advance and whether their status as children was used to avoid, restrict or discourage lawful police action.

The NHRC has also directed authorities to examine whether Sections 75 and 83(2) of the Juvenile Justice (Care and
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Protection of Children) Act, 2015, or other applicable legal provisions are attracted.
SOCIAL MEDIA PLATFORMS ASKED TO PRESERVE EVIDENCE

X Corp. and MeitY have been directed to preserve relevant digital evidence and examine compliance with
applicable child-safety, content-moderation and statutory due-diligence requirements.

The Commission has also sought an examination of the circulation of photographs and videos involving the
children, including the accounts responsible for disseminating the material.

CHILDREN'S PROTECTION AND PRIVACY

The Maharashtra Department of Women and Child Development has been directed to ensure the care and
protection of the children in accordance with the Juvenile Justice Act. Where necessary, the children are to be
produced before the competent Child Welfare Committee for counselling, psychosocial support, care, protection
and rehabilitation.

The NHRC has emphasised that their identities, privacy and dignity must be protected throughout the
proceedings. The Commission has sought Action Taken Reports from the concerned authorities within one week.

The allegations raised in the complaint will now be examined by the relevant authorities. Any responsibility arising
from the matter will be determined on the basis of evidence collected during the investigation.



§

i Hindu, Online News, 04/10/2026

Source: https://www.thehindu.com/news/national/nhrc-takes-cognisance-
of-alleged-use-of-minors-at-cjps-mumbai-protest-seeks-
probe/article71540585.ece/amp/

NHRC seeks probe into alleged use of minors at CJP's Mumbai protest

Commission asks Mumbai police to examine roles of organisers and submit action taken report within week;
directs X Corp. to preserve digital evidence

Updated - October 04, 2026 04:44 am IST - New Delhi
Ishita Mishra

The National Human Rights Commission (NHRC) on Saturday (October 3, 2026) took cognisance of allegations that
minors were involved in a Cockroach Janta Party (CJP)-led protest in Mumbai on Friday (October 2, 2026) and that
their images were circulated online.

Based on complaints from Sewa Nyaya Utthan Foundation and another organisation, the commission directed the
Mumbai Police to investigate the matter and submit an Action Taken Report (ATR) within one week. The
organisations cited posts on X allegedly showing a young child being held above a crowd carrying the National
Flag and a placard, while slogans were raised and people recorded the child. The complaints alleged that persons
associated with the Cockroach Janta Party had involved minors in the protest and called for the roles of the
organisers, accompanying adults and others who facilitated their participation to be examined.

The complaints also cited purported group chats in which the participation of minors in the protest was allegedly
planned, with some participants suggesting that their status as minors could prevent the police from detaining
them. The commission said the material indicated that some persons described as minors were also part of these
discussions and had allegedly agreed to participate.

Stating that the allegations raised concerns over the dignity, safety, privacy and possible exploitation of children, a
Bench headed by NHRC member Priyank Kanoongo directed the Mumbai Police to examine how the children
came to be involved in the October 2 gathering and investigate the roles of organisers, coordinators,
accompanying adults and others who may have facilitated their participation. The police have also been asked to
examine the other allegations made in the complaints.

The NHRC names Ajinkya Shinde, Abhijit Dipke and Saurav Das among those whose roles and communications
are to be examined, while making clear that responsibility must be determined based on evidence.

The commission has also directed X Corp. to preserve the digital trail linked to the content, including account
details, URLs, post IDs, timestamps and metadata, and provide information on any moderation or enforcement
action taken. The Ministry of Electronics and Information Technology (MeitY) has been asked to examine X Corp.’s
compliance with legal and regulatory obligations relating to child safety, preservation of information and
assistance to law enforcement agencies.

The NHRC has also directed the Principal Secretary, Maharashtra Women and Child Development Department, to
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ensure rescue, care and protection of children as per the Juvenile Justice (Care and Protection of Children) Act,
2015.

Mumbai Police registers FIR against protest organisers

Meanwhile, an FIR was registered at the Shivaji Park police station under provisions of the Bharatiya Nyaya
Sanhita and the Maharashtra Police Act, based on a complaint, made by Shivaji Park resident Siddhi Deolekar,
which named CJP founder Abhijeet Dipke among others.

According to the FIR, 400-500 protesters gathered near Gate No. 6 of the Shivaji Park grounds in Dadar West
around 2 p.m. and remained there until 7 p.m. Police said the gathering took place on a road, disrupted traffic,
and created a law-and-order situation. Loudspeakers were used without permission.

(With inputs from Chinmay Gaikwad)

Published - October 03, 2026 06:58 pm IST
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NHRC takes cognizance of alleged use of minor children as a shield under a conspiracy during an illegal protest

The Commission has issued notices to Mumbai Police, MeitY, X Corp and Maharashtra authorities, seeking reports
and protection of the children'’s rights.

Statesman News Service | Mumbai | October 3, 2026 4:05 pm

The National Human Rights Commission (NHRC) has taken cognizance under Section 12 of the Protection of
Human Rights Act, 1993 of a complaint concerning the alleged involvement of minor children in a public protest
held in Mumbai on October 2, 2026, and the subsequent circulation of their photographs and videos on social
media.

The matter was considered by the Bench presided over by Hon'ble NHRC Member Shri Priyank Kanoongo. The
complaint was submitted by Shri Satish Vaid, Head of Intervention, Sewa Nyaya Utthan Foundation.

The complaint refers to social-media material allegedly showing a child being held above a crowd while
provocative slogans were being raised. It further alleges that the participation of minors had been discussed in
advance in groups/chats and raises the concern that the minor status of children may have been deliberately
used as a shield to avoid lawful police action.

The Commission has issued notices to the Commissioner of Police, Mumbai; Ministry of Electronics and
Information Technology (MeitY); the Grievance Officer of X Corp. for India; and the Principal Secretary,
Maharashtra Department of Women and Child Development.

The Mumbai Police has been directed to examine the photographs, videos, social-media material and other digital
evidence and to register an FIR wherever a cognizable offence is disclosed. The police have also been directed to
ascertain the circumstances in which the children participated and examine the roles of organisers, coordinators,
accompanying adults and other persons who may have facilitated their participation.

The Commission has further directed preservation and forensic examination of the alleged group/chat
communications to determine whether the participation of minors was planned in advance and whether their
status as minors was sought to be used to avoid, restrict or discourage lawful police action.

The NHRC has directed examination of the applicability of Sections 75 and 83(2) of the Juvenile Justice (Care and
Protection of Children) Act, 2015, along with other applicable laws, and investigation into the dissemination of
photographs/videos involving children and the accounts responsible for such dissemination. X Corp. and MeitY
have been directed to preserve the relevant digital evidence and examine compliance with applicable child-safety,
content-moderation and statutory due-diligence requirements.

The NHRC has also directed the Maharashtra Department of Women and Child Development to ensure the rescue,
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care and protection of the children in accordance with the Juvenile Justice Act. Where required, the children are to
be produced before the competent Child Welfare Committee for counselling, psychosocial support, care,
protection and rehabilitation, while safeguarding their identity, privacy and dignity.

The NHRC has directed that the identity, privacy, dignity and best interests of the children be protected
throughout the proceedings. Action Taken Reports (ATRs) have been sought from the concerned authorities
within one week. The allegations will be examined by the concerned authorities, and responsibility, if any, will be

determined strictly on the basis of evidence collected during the investigation.
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NHRC Notices To Mumbai Police, MeitY, Others Over Involvement Of Minors In October 2 Protest

The complainant has also alleged subsequent publication and circulation of photographs and videos related to
these minors, linked with the protest on social media platforms

By PTI
Published : October 3, 2026 at 7:44 PM IST

Representational Image (IANS)

New Delhi: The NHRC has sent notices to the Mumbai Police chief, the Ministry of Electronics and Information
Technology, and other authorities in the wake of a complaint alleging mobilisation and involvement of minors in a
public protest held in Maharashtra's capital on October 2, officials said on Saturday. It has also sought action-
taken reports from them within one week, they said.

The complainant has also alleged subsequent publication and circulation of photographs and videos related to
these minors linked with the protest on social media platforms, the rights panel says in its proceedings.

The complaints refer to posts published on a social media platform allegedly depicting a child being held above a
crowd, carrying the national flag and a placard, while slogans were being raised, and several persons were
recording it on mobile phones, the NHRC proceedings read.

It has been claimed that "children were involved" by persons described in the complaints as allegedly associated
with the Cockroach Janata Party (CJP), "requiring examination of the role of the organisers or coordinators,
accompanying adults and every person who brought, prompted, encouraged or facilitated the participation of
children in the gathering," it said.

The complaints further refer to "purported group/chat discussions" said to relate to the planning and
coordination of the protest, wherein the participation of minors was allegedly discussed in advance, read the
proceedings of a bench of the National Human Rights Commission (NHRC).

It is specifically alleged that discussions took place regarding the involvement of minors "on the premise that the
police may not detain them, thereby raising concern as to whether the status of children as minors was
consciously sought to be used to avoid, restrict or discourage lawful police action," the body said.

There was no immediate reaction from the CJP.

The bench led by NHRC member Priyank Kanoongo has taken cognisance of the complaint. The Commission has
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also received complaints from Sewa Nyaya Utthan Foundation and another organisation regarding the matter, it
added.
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Minors used to deter police action at CJP's Mumbai protest? NHRC seeks report
Karan Manral TIMESOFINDIA.COM | Oct 3, 2026, 03.43 PM IST

NEW DELHI: The National Human Rights Commission (NHRC) on Saturday issued a notice over the alleged
involvement of minors in the Cockroach Janta Party (CJP)-led protest in Mumbai.

The NHRC sought an Action Taken Report on allegations that minors were placed “strategically” at the protest site
to deter police from taking action against demonstrators.

On Friday, the 157th birth anniversary of Mahatma Gandhi, youth pressure group CJP held a protest at Mumbai's
iconic Shivaji Park, demanding the removal of Chief Election Commissioner (CEC) Gyanesh Kumar over an alleged
rift between him and the two Election Commissioners, Sukhbir Singh Sandhu and Vivek Joshi. The Indian Express
reported on September 23 that Sandhu and Joshi had raised objections 14 times over the past 10 months to
decisions they claimed were taken without their knowledge, including those concerning the Special Intensive
Revision (SIR) of electoral rolls.

Thousands of people, including celebrities such as Naseeruddin Shah, Shabana Azmi, Vishal Bhardwaj and Vishal
Dadlani, turned up at Shivaji Park demanding the removal of the CEC.

The protest was held despite the Mumbai Police denying permission. The CJP also announced that it would hold a
protest at Delhi's Jantar Mantar from October 10 if Kumar does not resign or is not removed by then.

The CJP had also led youth protests at Jantar Mantar, Delhi's designated protest venue, in June and July, seeking
the resignation or removal of then Union education minister Dharmendra Pradhan over the NEET paper leak
issue. Pradhan resigned on July 25, bringing the agitation to an end.
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Mumbai protest puts CJP in more trouble; NHRC orders FIR over children ‘used as shields’ claim

The complaint alleges that children were deliberately involved in the demonstration at Shivaji Park to be used as
"shields" against potential police action

The Week News Desk Published: October 03, 2026 08:45 PM IST...
Highlights

The National Human Rights Commission (NHRC) has urged Mumbai police to register an FIR over allegations that
children were involved in a recent protest organised by the CJP

A complaint alleged that a WhatsApp group discussed plans to bring children to the protest to act as a "shield"
against potential police action

The NHRC cited law, including sections of the Juvenile Justice Act, which prohibits the use of children in illegal
activities

The Cockroach Janta Party (CJP) is facing fresh trouble over the protest in Mumbai on Friday after the National
Human Rights Commission (NHRC) urged the city police commissioner to register an FIR over allegations that
children were involved in the demonstration. The CJP, led by Abhijeet Dipke, organised the protest at Shivaji Park
in Mumbai seeking the resignation of Chief Election Commissioner Gyanesh Kumar over alleged irregularities in
the Special Intensive Revision of electoral rolls.

NHRC member Priyank Kanoongo said the commission received a complaint alleging that plans were made on a
WhatsApp group to bring children to the protest so they could be used as a "shield" in the event of police or
administrative action. The complaint named CJP founder Dipke, Saurav Das and Ajinkya Shinde.

Kanoongo said the NHRC examined the complaint and found that the complainant had submitted sufficient
evidence to show that such plans had allegedly been discussed earlier in WhatsApp groups.

"We received a complaint that in Mumbai, a conspiracy was organised on a WhatsApp group to invite children to
participate in the illegal protest of an organisation called Cockroach Janata Party," Kanoongo said, according to
news agency ANL He said the allegation was that children would be brought forward if authorities acted against
the protest.

The NHRC member further claimed that videos circulating from the protest showed children being used as
shields. He said Indian law does not permit children to be used in illegal activities and cited Sections 83(II) and 75
of the Juvenile Justice Act. The commission has directed the Mumbai Police Commissioner to register an FIR under
appropriate provisions and take action against those concerned, Kanoongo said.

The NHRC took cognizance under Section 12 of the Protection of Human Rights Act, 1993, following a complaint
concerning the alleged involvement of minors in the protest and the circulation of their photographs and videos
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on social media. The complaint was filed by Satish Vaid, Head of Intervention at Sewa Nyaya Utthan Foundation,
and was considered by a bench presided over by Kanoongo.

According to the complaint, social media material allegedly showed a child being held above a crowd as
provocative slogans were raised. It also alleged that the participation of minors had been discussed in advance
through groups or chats and raised concerns that their status as children may have been deliberately used to
prevent lawful police action.

The NHRC has also issued directions to the IT ministry and X. The Maharashtra Women and Child Development
Department has been instructed to ensure the safety and protection of the children involved.

The NHRC intervention comes after Mumbai Police registered an FIR against the organisers and 400-500
unidentified people over the October 2 protest at Shivaji Park. The case was registered under provisions of the
Bharatiya Nyaya Sanhita and Maharashtra Police Act for alleged unlawful assembly, wilful disobedience of a lawful
order issued by a public servant and other offences. Police said no arrests had been made and further
investigation was underway.
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NHRC Seeks Reports Over Alleged Use of Minors in Mumbai Protest

The National Human Rights Commission has issued notices to the Mumbai Police Commissioner and other
authorities over allegations concerning the involvement of minors in the October 2 protest.

By : DC Correspondent
Update: 2026-10-03 16:09 GMT

New Delhi: The National Human Rights Commission (NHRC) has issued notices to the Mumbai Police
Commissioner, the Union electronics and information technology ministry and other authorities over a complaint
alleging the mobilisation and involvement of minors in a public protest held in Mumbai on October 2. The
commission has sought action-taken reports within a week.

According to the NHRC proceedings, the complainant also alleged that photographs and videos of minors linked
to the protest were subsequently circulated on social media. The complaint referred to posts on a social media
platform allegedly showing a child being held above a crowd while carrying the national flag and a placard, as
slogans were raised and people recorded the scene on mobile phones.

The complainants alleged that children were involved by persons described as being associated with the
Cockroach Janata Party (CJP), prompting the commission to seek an examination of the role of organisers,
coordinators, accompanying adults and others who may have facilitated the participation of minors.

The complaints also referred to purported group and chat discussions said to relate to the planning and
coordination of the protest, in which the participation of minors was allegedly discussed in advance. According to
the NHRC, it was specifically alleged that the involvement of minors was discussed on the premise that police
might not detain them, raising concerns over whether children were consciously used to discourage or restrict
lawful police action. There was no immediate response from the CJP.

An NHRC bench headed by member Priyank Kanoongo took cognisance of the complaint. The commission said it
had also received complaints from the Sewa Nyaya Utthan Foundation and another organisation on the issue. The
NHRC observed that the matter went beyond the mere presence of children at a public gathering.

“The allegations, if established, raise a more serious concern regarding the planned mobilisation or instrumental
use of minors with knowledge of their age and vulnerability, including their possible use as a shield against lawful
police action, besides their exposure through photographs/videos subsequently disseminated on social media,”
the commission said.

It said the allegations raised serious concerns relating to the dignity, safety, privacy and protection of children and
possible exploitation, warranting examination under the Juvenile Justice (Care and Protection of Children) Act,
2015. The commission said the role of persons having actual charge or control over the children, organisers,
accompanying adults and others alleged to have planned or facilitated their participation would need to be
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examined.

It held that the allegations disclosed a prima facie serious child rights and human rights concern requiring
intervention under the Protection of Human Rights Act, 1993. Notices have been issued to the Mumbai Police
Commissioner, the secretary of the Union electronics and information technology ministry, the grievance officer of
Xin India and the principal secretary of Maharashtra’s women and child development department.

The commission directed the authorities to ensure that the identity, privacy, dignity and best interests of the
children were protected during the proceedings and that their identities were not unnecessarily exposed further.
The Maharashtra women and child development department was asked to ensure rescue, care and protection of
the children under the Juvenile Justice Act. The Mumbai Police Commissioner was also directed to investigate the
allegations and register FIRs wherever cognisable offences were disclosed. The NHRC further asked police to
secure digital evidence and issue requests to X and other platforms concerned. X was directed to preserve the
digital trail relating to the content and accounts involved, including post IDs, timestamps, registration and login
details, IP information and relevant metadata.
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NHRC notices to Mumbai Police

By Pioneer News Service
October 04, 2026

The NHRC has sent notices to the Mumbai Police chief, the Ministry of Electronics and Information Technology,
and other authorities in the wake of a complaint alleging mobilisation and involvement of minors in a public
protest held in Maharashtra's capital on October 2, officials said on Saturday. It has also sought action-taken
reports from them within one week, they said.

The complainant has also alleged subsequent publication and circulation of photographs and videos related to
these minors linked with the protest on social media platforms, the rights panel says in its proceedings. The
complaints refer to posts published on a social media platform. It has been claimed that “children were involved”
by persons described in the complaints as allegedly associated with the Cockroach Janata Party (CJP), “requiring
examination of the role of the organisers or coordinators, accompanying adults and every person who brought,
prompted, encouraged or facilitated the participation of children in the gathering,” it said.

The complaints further refer to “purported group/chat discussions” said to relate to the planning and coordination
of the protest, wherein the participation of minors was allegedly discussed in advance, read the proceedings of a
bench of the National Human Rights Commission (NHRC).
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NHRC seeks probe into alleged use of minors at CJP's Mumbai protest

Commission asks Mumbai police to examine roles of organisers and submit action taken report within week;
directs X Corp. to preserve digital evidence

Ishita Mishra
Updated - October 04, 2026 04:44 am IST - New Delhi

The National Human Rights Commission (NHRC) on Saturday (October 3, 2026) took cognisance of allegations that
minors were involved in a Cockroach Janta Party (CJP)-led protest in Mumbai on Friday (October 2, 2026) and that
their images were circulated online.

Based on complaints from Sewa Nyaya Utthan Foundation and another organisation, the commission directed the
Mumbai Police to investigate the matter and submit an Action Taken Report (ATR) within one week.

The organisations cited posts on X allegedly showing a young child being held above a crowd carrying the
National Flag and a placard, while slogans were raised and people recorded the child. The complaints alleged that
persons associated with the Cockroach Janta Party had involved minors in the protest and called for the roles of
the organisers, accompanying adults and others who facilitated their participation to be examined.

The complaints also cited purported group chats in which the participation of minors in the protest was allegedly
planned, with some participants suggesting that their status as minors could prevent the police from detaining
them. The commission said the material indicated that some persons described as minors were also part of these
discussions and had allegedly agreed to participate.

Stating that the allegations raised concerns over the dignity, safety, privacy and possible exploitation of children, a
Bench headed by NHRC member Priyank Kanoongo directed the Mumbai Police to examine how the children
came to be involved in the October 2 gathering and investigate the roles of organisers, coordinators,
accompanying adults and others who may have facilitated their participation. The police have also been asked to
examine the other allegations made in the complaints.

The NHRC names Ajinkya Shinde, Abhijit Dipke and Saurav Das among those whose roles and communications
are to be examined, while making clear that responsibility must be determined based on evidence.

The commission has also directed X Corp. to preserve the digital trail linked to the content, including account
details, URLs, post IDs, timestamps and metadata, and provide information on any moderation or enforcement
action taken. The Ministry of Electronics and Information Technology (MeitY) has been asked to examine X Corp.'s
compliance with legal and regulatory obligations relating to child safety, preservation of information and
assistance to law enforcement agencies.
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The NHRC has also directed the Principal Secretary, Maharashtra Women and Child Development Department, to
ensure rescue, care and protection of children as per the Juvenile Justice (Care and Protection of Children) Act,
2015.

Mumbai Police registers FIR against protest organisers

Meanwhile, an FIR was registered at the Shivaji Park police station under provisions of the Bharatiya Nyaya
Sanhita and the Maharashtra Police Act, based on a complaint, made by Shivaji Park resident Siddhi Deolekar,
which named CJP founder Abhijeet Dipke among others.

According to the FIR, 400-500 protesters gathered near Gate No. 6 of the Shivaji Park grounds in Dadar West
around 2 p.m. and remained there until 7 p.m. Police said the gathering took place on a road, disrupted traffic,
and created a law-and-order situation. Loudspeakers were used without permission.

(With inputs from Chinmay Gaikwad)

Published - October 03, 2026 06:58 pm IST
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NHRC team to visit Kendrapara on October 5 over Dalit sarpanch ‘assault’

The NHRC took cognisance of the complaint and directed its registry to forward a copy to the district magistrate,
and the superintendent of police seeking an inquiry and a report.

Ashis Senapati
Updated on: 04 Oct 2026, 8:59 am

KENDRAPARA: A team of the National Human Rights Commission (NHRC) will visit Kendrapara on October 5 to
conduct an inquiry into the alleged assault and mistreatment of Tikhiri gram panchayat sarpanch Chameli Ojha
(33), a Dalit woman, three months ago.

Ojha, the sarpanch of the panchayat under Mahakalapada block, was allegedly assaulted and manhandled by
police and the block development officer (BDO) of Mahakalapada on June 11 after she raised allegations of
corruption against officials, according to the complaint.

The NHRC team will conduct a spot inquiry and examine officials, eyewitnesses, police personnel and other
persons connected with the case. The commission has informed the Kendrapara collector and superintendent of
police about the visit, Collector Raghuram R Iyer said on Friday.

Earlier, Human Rights Front (HRF) India chairperson, Manoj Jena filed a petition before the NHRC on July 14,
alleging that Ojha had been falsely implicated in a case registered on the complaint of the Mahakalapada BDO
under charges including attempt to murder, causing hurt and obstruction of a public servant.

The NHRC took cognisance of the complaint and directed its registry to forward a copy to the district magistrate,
and the superintendent of police seeking an inquiry and a report. The SP submitted a report to the commission on
June 27, stating that three FIRs had been registered in the matter and that they were cross-cases.

Ojha had earlier written to Chief Minister Mohan Charan Majhi alleging that officials were hindering development
works in her gram panchayat by withholding payments to persons who had executed tasks. In her letter, she
alleged that she had gone to the BDO's office on June 11 to request clearance of pending bills, but the BDO and
others abused her. She further alleged that the police assaulted and misbehaved with her inside a vehicle while
taking her to the police station.
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T ¢ b oRaT Sl el ATTTeT AT ST STHESTeR 39 a8 SYAHTE hed hl hITRIRT oh 715, fee gfetd &t St shrars & &= S
IS a1 39 AT foar ST g

TSR = 7T, AT At veei de diffa gt
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CJP vaei= # a<dl ol ST 7T '@l ? AATaTfeltt & AT )R NHRC 9%, Hag gferd afk X ot ifes
=Sl dh 3%k
03 Oct 2026 (3193¢s: Oct 3 2026 6:21 PM)

Mumbai CJP Protest: Haig # Hioidt & faRter ugei & SR ATafei a<dl i 3 &= 3R 3k difSat Aieret Mifsar R arRd g4 &
A H AR AFANISRR SN = S8 & @ TR 8. AN & GG {URich ST hl ST &dT dTell §ig o AFaTehR dRe0
B & d8d T A gT 4TS Ifare wfAeR, MeitY, Tierer HifEan wehis 'va' ok 7gRTg a1et faehra fasmT it srer Afew emmar 8.

Mumbai CJP Protest: Has # 2 3feRgeR I §T Ueh HTdsi-eh HafH H ATaTfei a<al & shfdd JifiaRt 3R 34k hicl-aifsat |t
Hifgar wR yariRd fhg STH & Ame # IER AFET@eR T (NHRC) 3 G forar 8. 8T 7 gg I3 AanfaeR Trefor sifafaam,
1993 &t gRT 12 & agd foran 8. "t d GAars NHRC 95w fIRich I &t S7ezrerdT aTell e = . hiehia ST Uret (ShisrdT)
& R @ AT T & R Mg gderor (qgegerR) & wfAd sifaffddrsil &t de gra Rafew smgaa (i) ame $ar ot
UG ¥ g h HITT Sl wichy Hag b fRAaTSHt UTeh # 2 3TargeR i UGel ot Siritsi fohat am o1, fierad ¥ar =ma Scd™ s & 88
3Th e IaieT dg 3 griaet bt oft, fRierraa & ieret Hifsar R g 31T &fdqa wiet ek difat o garen Rar man &, o9 o
=3 ot +ffs & SR IBY gU fama T & SR AT IR IR SMuftisTeh a1 WSehts, AR @S ST %R &. R # ag ot sy e
T & o Aranfart i yesi & arfierd ot Aok gt @ YU ok e # ot Y S oft, gud snic Sars s & o =t iy Tranfon &
BT AT i ht denfes HRATS T g9 & AT gt & dR IR fkar T gt dehar €.

qag gfera ol 1w & FAder

NHRC 7 58 gfcis sffsR, soiagiHed gd ga1 Wenfieh! #3merd (MeitY), 9Rd & X Corp. & @i Sfifther ik #gR1g & Afger wa@
1 faenre famT & weme wfag Y Aifew SRt foman 8. |4 gfera &t fder e ma & s g wiel, difean, wterer Hifear armmft ofik o=
ffSiee wneat 6 Siia o, oFR foheft @3 STuRTY T G EYaT & af FIR 3Sf e hl el 7T 8. Yferd ot ag oft uar e & fdsr
fau g § foh s Tt uikfefaat A gesia # enfirer g iR SrraiSTen!, =], A1 Hi[e aawen! a1 st i ArfieRt # Aeg e ared
31 NTI <ht T e of.

de 3R fefSice dga grfdid T & Adar

SN A AT JU 3R A FRIAHLH ! GR&d 1@ 3R ITh! BRIAE ST A Pl Hal 5. FHHT 353 Ig UdT ol & foh T
et Y WrfierRt uget @ gRAId ot 3iR @ k! Arafer fRfa 1 sxddTer gferd &Y ST Rars ot Aeh a1 gdlcTiad s
o forg famar mar. NHRC = SjaTset Sifeed Tae, 2015 &l &RT 75 3R 83(2) §RA 3170 AT I hl UTEiehar et +ff 5w et &
fAdufRe €.

ST 7 g & Gafa wiet ofk AifSat & TaR 1 378 TR dhet aTet dierel Hif3ar srprdey o ot sifa & fAder i &. X Corp.
3R MeitY et Heifdld fefoieet anea grfard T iR &t raf, ehde ATSReM qT aR] ! UTaeTHT & dgd SIRedl shRars 3R
STUTE <h ST e ohl Shgl 14T &.

gt Y gga 3R fFAsTdT Grfard T & fFAger

HERTE & Afgel Td aTc [depr AT &t areat & srama, q@Te ofR TRefor di sgawn gAfead e o fAcer faar man 8. ieekd ugd w®
T ot G&IH STeT ShedT0T FiAfd (CWC) & TTHA U1 hed ohl Shgl 74T 8, dlich 38 hISHicl?T, AT SIch gridT, S@HTe, TR&T0T 3%
gAaT UeTed] T ST Feh. NHRC = G hRaTs o SR =i ehl Ugar, fAstar, 1 ik wata fad gRfeia @ & Adr iRy 8.


https://www.newstak.in/news/story/nhrc-notice-mumbai-police-cjp-protest-minors-used-fir-ordered-3289538-2026-10-03
https://www.newstak.in/news/story/nhrc-notice-mumbai-police-cjp-protest-minors-used-fir-ordered-3289538-2026-10-03

JANT 7 Gefaq srfdreriRal @ Teh awdrg & Hfiar var™ 2 Rald (ATR) off gitft €. At & e 71w SRl i g defag weifaai
R 3R forel} &Y formier) € a1 1], sgen Rufur St & 9= oy aredl & sneR oR fohar e,
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CJP o yaef # ar<dl a1 31dy g&aHTel! NHRC A Has gfald, MeitY 3Rk X Corp @t SR} fohar ifed

NHRC Notice CJP Protest Mumbai: 518 & CJP & yasi # <l & a1de $&aaTer IR NHRC S%&d | 3IRINT = Haig gferd, MeitY &R
X Corp @t Fifeq St &e 1 gt & Raté At

TRE Yithed!
Published on: 03 sfagar 2026, 4:10 pm
Updated on: 03 37agsk 2026, 4:10 pm

NHRC Notice To Mumbai Police MeitY X Corp: I A4 SHfeehR ST&lT = Ha8 & CJP & A | 2 3fagar 2026 Fi e
faRter vreefe & SR ArafanT et & srdy swamTe, ofis # Sera ofik Wieret Hifgar wR S afR T difeat e fhw S & ekl wR
g3 g1 W TR | YT =TT IeUT B R Teh 37 TS gRT 351 TS T8 [ABRI &1 HAM od U, NHRC & G fden
LA <hl STeareraT arel! Uis = A1-a Sifer veror sifafam, 1993 &t 4RT 12 & d8d A # dahlcl ey fhar &1 3T = §a8
gfeld TR, Solagi-ad R a1 Hielfihl #arerd (MeitY) & fTa, Ta id (X Corp.) & WRd f&d faierd sifdert ik agrTy
afger gd aret faer faum & g afa & shuaiRes Aifea S fang &

g @ s o folg st &t ST @t

o7 fRvehrrdl & SR, Hierer HifSar R arRe difat oik ekl # ve 8¢ o= &t i & SR IoTa o 3R wiehrs oH1e ge qn
T, STEfch STHUT HISIG AT AIRETSH e 8 & 37R 370 Hia1sel bl § RepifST o 38 &1 ST & gHel Uegd it § ag oft doha
firerar & 1o 59 Uasi™ & uget gcavy ok f2fSied de g & Aranfent el YRGRY bt ookt STehtaaT Jd-ateiT a-Ts 71 off | 31 Tatef
29 YRUT & TR R Tl A i YU §18 78 off o gfere Amanferti ot favrad & =181 aft| 39 U, gfor &t de g
HIRATS I ek AT HAT he o AT S ohl Ueh YREM STl chl ARG STAHTE oh bl hifR1RT Y 51 3 f3fSiea gu de # gg renfam
& oft enfieT g 3R Ih Tgafa st g 6 a1 I+ ons 81

Hag gferd @l FIR SR fAwaer Siig & s Fger

NHRC 3 Ha% gfeT SR ol QR Te-TshH i Te-dT & Siid et 37 T3 STURTET ISR B4 UR dchied FIR &of shet ot faet faam 21
G ol TTIISTeh!, TH-aIh!, S<al oY o= aTet IR, STAHTTeh! T 32 TIATRd e aTet Udeh fay ohY fAehT T ahet i gl
T 21 g9k 3ifafen, fierad # AT aafaal aifSierr f21, srffrsfia fRuds, ika e 3k e & f2fSiea TR ¢ 6 @ds g
Td BRfAh ST e a1 Ader foar mar 81 o A Ry ®u & fheiik =/ (aTeten! it 2@ ofik Tvan) arfafaas, 2015 & arr 75
3R 83(2) & d&d BT T 3R SSTTh UTaeTi hl THIET et IR e T 8

MeitY 3R X Corp @t fefSieat wiea grfara @ & smaer

Tteret Hifsar w ATt 3k awdRi & Sherra @t 7fRar @ Ad gT AT = X Corp. i Adsr faar § o ag deifda @i, 9wy, URLs,
ST T3 iR Ferder & dyqvf fafSied aned 2o ot gia grfata @1 3ud a1 &1, X Corp @ I8 Sara dard fohan mam & {36 a1er gren &
waTferd fAeed & Srasig OH Ol &t wewid W s ofk geTia g Y srgafa a et agl, MeitY & afda &t et
Jfafaam, 2000 3R amgdt a1, 2021 & dgd X Corp & uTe 3R ad dea=dt St denfics aeter s a1 fAqer foar w81

SITeT ShedTuT HIAT & THE UEIfd 3R Mu-IadT 2t Fram
TANT A Sl & cheToT, G 3R TMO1FdT l FaiaR adra g der i § foh snasaehdrgar gifdd st et dlel shearor 9iAfd &
et TR ok STTQ, STgt 3% armasges el (Psychosocial Support), @@ iR gated UeH ot 511 @ah | Ha8 gfor @t 4 aoft


https://navbharatlive.com/maharashtra/mumbai/nhrc-notice-cjp-protest-mumbai-police-meity-x-corp-gsp26
https://navbharatlive.com/maharashtra/mumbai/nhrc-notice-cjp-protest-mumbai-police-meity-x-corp-gsp26

s & Srgurer SR STiw e srera fRAfq or 1 g & iR e arueh kg Rule (Action Taken Report - ATR) NHRC &t
iy 1 rreer foar g1
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Hag Uae # Freal & AT & IR R TAT=eR! F forar 3!
Team News Danka
October 3, 2026 8:15 PMMumbai

fAepraa & Tierer Hifear W 9re 318 Bidd awiRi oik difzat o garen Rar mar &, o9 v s ot ofis & W ot @ |

T AMATEHR STRINT (TSR 3 2 SHER h Has A gU T hidd A TG H ATamfenT sl & i HHiaRT 3R 16 #
ITeh! gk g ifzat Siere Hifsar w yaRa fohe s & amet § da= o €1 s 7 ag dae aanf@er dreror sifafaam, 1993
Y 9T 12 & d8d forar &1 AT Fi GaTS TIgTSRE e fORiech St hl TegerdT aTell Ui = i fIrd & gieret Mifgar )
I+ 31 Hidd Rl 3R difzat o garen Rar man 8, 998 v =8 o ofis & SR Sote T Mt i 8k ohfdd diR oR
TSI AR Y ST T Seer 8| fAwrra 7 gg +ff 3Ry e 72 @ o Aranfantt 6t vmfiet ot dom vgat @ €t g qu sk A
# af i 7 oY1 g ameiet STaTg 7S @ 3 st i Aranfen (R &1 s gl it wrg HRaTE & g9 & AT @ & dR W)
feharm Tt Bt WehdT &1 TAUHSIRET A Hu & Yfeld SMYerd, SetagiHerd Ud Ya-1 renfiiehl #3ilerd, MRd # Terd &l o iaid siffthar
3R FERTE & AfeT Td aTet faahre fawmT & gam afta ot Fifeq SRt fohar 81 s 3 a8 gferd ot iRy, ifsat, aiere #ifgar
it SR o f3fSieat wnedt i STia et qT foneft T3l STURTY T GerTdT 819 TR TSR Gof thel oh (HasT fadT g1 gfei ot a8
off TaT T ot et T & ok = ot aRfRfR A e | anfae gu ofR smaitSTenR!, SHRaeR, 1Y 31T 9a%eh] adT ST MRt |
HGE e aTet 31 AT bl T ffent oft| gAggeREt A Sfda YU ok Ae & T2 fBfied @R @t grfed @ ofk Iuh BRiEs sia
& o1 oft Rder fiRar 81 sTent 32T ag udt &1 & foh o Attt Y uriiert &Y uget @ gt g418 178 oft ik @t bt AranfernT
R 1 &A1 gferd <l Bl SRars & s94, I8 WA A AT gdlediad et o folg fohar T ST A foheiR = (STetenl <t
3ERw 3R Txeron) fafagm, 2015 i &Ry 75 iR 83(2) Gied 31 @] Bl & dad UaeT1 hl THIfdd AN bt +ft STia et ot
Fer 2 91y &), T O dafd awiR) ok fif2at & gaR 9T 58 g9 A gt atere Hif2ar srerse i oft st & Ader R e &)
T 1Y 3R goag e Td g1 Wenfidh #amer ot dafea f3foiea aned ot gRfeid w@= e sreai ot greT, dhee AfeeM 3R @R
Jenies STRIET & SIFUTel chl ST e ohl Thgl AT & | TTTIRET A HERTY & Al Td aiTet faehr fawm il foherk =imar arfafaam &
dgd Sl & aTd, 3Tl 3R TRe0T gRAfedd e ot fAder faan 81 Sekd uga WR sl eht [&TH dTel hedTul AfAfd o THey der v
HISHTCHT, AT HERIdT, S@HIe, TRET0T 3R aTe IUcTee] e i gl 7T &1 ST = G Ufchar & SR Sl <hl Ugam,
fsrar, TRaT ofik wataw Bl ot grem gRfead s o1 Ader i3am 81 Heifda sifdreprivat & go adg & fiar sRars Ruld (TEem) «ft
Airft 7 &1 TATTemRE % we {3 & b @e g rRiut Y S FEfda SifderY et ofk fohelt oft cafaa it e a1 Pufkor st
& IR T4 T F1&dT & YR TR g fohar Sem|


https://hindi.newsdanka.com/crime/nhrc-takes-cognizance-of-allegations-regarding-the-use-of-children-in-the-mumbai-protest/153840/
https://hindi.newsdanka.com/crime/nhrc-takes-cognizance-of-allegations-regarding-the-use-of-children-in-the-mumbai-protest/153840/
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children-nhrc-notice-20955585

Hag # CJP uesH # sredl & sedHTe oht fRIehrrd, NHRC = fofam gaer; w1l Raié

NHRC Action: 51 # 2 3fageR @l §T CJP a2 # ATaiei a<al o g%l & fAehrard ik NHRC 7 Fifesd <1 g1 s =&
SfARIRET @ Hrars dr Raré At 81

Hag Imran Sheikh Oct 03, 2026
qag o farstt urdh 7 uae evd gesHaRt |

NHRC Action: 5 # 2 3feRgeR @l §T CJP & U ol dere IR AFaTgehR 3maiT (NHRC) 7 Tere foran g1 waei & ArafenT s
I AT TR TR MA A 3R Yol hl pRaTs § T o folg I7ehT ST fohy ST At fRerad et offl §9 @R NHRC = Hsifdd
SHfARIRET Bt AT AsTer 31 deh i 7S PHrarg i Ruté 7ht 81

T Y k] T SR AT Q2

foeprada & et T & o Uge & SR Ao s @ ot ofts & enfae foram a1 SRy € P st ol 59 dvg o @ T, e
gferd o folq UasMearRal &R RaTs st gfeehd gl gTetifch, 33t 3 At fRierad & eme 7T 3RIg 1 NHRC = $ 3IRIUT ot ¥gt gl
AT 1 SRIRT = SAfApRAT & Gt SRRt 717ft 8, foreads a1 8t 39 Ame § omt & fe&fa arws ghft

NHRC 7 sifdrepiat & o gar?

ST 7 Fefea srferepiat & Action Taken Report I 31d deh 39 ATHA | &RIT HIRATS hl T8, STh! STHBRT HiTlt g1 fferepTiat bt
frerraa & e Y SIRIYT ok UeeH & gk it A & IR | Stare 241 g Raid & g ff 91w A g ok ueei # Arenfan st
Hiolg & a1 el R 7R 3 I8t & at Ihl fivent i oft| gferd 3 9 SR T haH IS, 3T SR ot Ruté & At S ehdt 81

gt ot e 7 anfie o iR gara

forelt oft uraefe # areat i His[aht S+ MY H WaTd @8 TR Tehdl| &, @I dd S1d SR 1 foh 37ehT SEIHTA Yfeid ol shaTs e
& foru e ) g2t aoTe T o1 SrfHRIRAT & STard W Aok @it NHRC & Tifed & a1 amier & ag oft 2war siran 6 fRieraa &
T 77T SRIYT H - =1 &1 3R ST A 31RIY Ul UTT Sid € dtf defid Srfeiential &t Ruid & MR IR ST 311 shed 3T
gehd g

Joft R giem?

foetgrel NHRC 7 dhaer sifdreprfeal & Raté aiiett 31 38 fohelt S1kiy & |8t Afald g1 & dR WR A8 a1 ST Fehal| 3e Heiferd fawm
3ot R S ot Wi | 3HeH ag NHRC I8 4 T foh A1t 7 ST &1 ShIReTs ahl ST 1 2 SfageR & CJP UGl il cias |
TIT Y AT 3 HFATEhR TG deh Uge T | U8 H 34 @t fo=t 7 srfeeprieat bl Rald @ gt areh giv fob wraef & Aranfeint &t
forg deg ofik foha IgeT O enfare v mar ami


https://www.patrika.com/mumbai-news/mumbai-cjp-protest-children-nhrc-notice-20955585
https://www.patrika.com/mumbai-news/mumbai-cjp-protest-children-nhrc-notice-20955585
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NHRC A Ha$ # g & SR sl & g&ddTel I foran HaH
3 31agsR 2026 CG Khabar

T3 fReett | 3%h: AE AT SifdeR 3MmAT (NHRC) 7 Has & 2 31agar 2026 Y 'hichrd ST Urel' (CJP) gRT SRNTSIT b Wi &
TSI s aht SR fohg ST 8iik Seht AR Tierer Hifgar uR vaiRa ohea & SIRIT UR ST S 31U §. 3IANT 3 59 A4 &
A Ad gU He$ Yfeld et G &eHT ehl T8 Siie et o fAder STRY fahy €. der = Ie™ IS T Ueh 31 Ei1a § fAeft
fRYeprardl R ehRaTs eed §T NHRC 3 Ig haH IS, fehradl # dierel HifSAr itk 'X' Wk Uive foh 1y 3 fifgat ofk awdfi’i et
garer foar mar &, O ueh ®1 3= ot offs & IR UE et 3R et UHTeR) ISTT AT AT ST A WE fhar 6 el | st Y
GEHIAIT, 377ch TIRHAT, GREM, Mu-aar 3R F1fad vor & S8 7R Fard @s &xdl 8. NHRC & 95w fOikieh Sl <hl sTegerar
arett dts = Hag gferd ot fAder faa & foh ag 2 Srager & 59 SHTES | S| bl Hislai! i STia e 3R 38 STTalSichl, TH=adehl, A1
s gawhl 3R 3@ ggrar 37 arel Sy gl Y YT aa . fAhad § g gu A & whivelie ot regd g e &, o +fda
U G Tohd Berar & o aeat HY wmliert H g gt @ 58 718 oft, s & smaer & orfSie f2ie, siffrsfia <tuds ofk dika g &
AT gt foh 7Y &, et wffimrait ofik T3 i ST gfo aredt & e R . 38 @i &, e A X Corp. oY fAder i & 6
Ig 39 A § Tafda aoft RS areat S sraprde faaror, URL, dive orddl, ergaeew oik Aerder &l GRfd @, adl, saagifea
3R T Wenfiich! #3Tera (MeitY) ht aTet GRem 3R shid Uad= 9gridT € 58 fAa#T & d8d X Corp. & 3UTe i 5719 &heel & folg
el T 2.


https://cgkhabar.com/news/nhrc-has-taken-cognizance-of-use-of-children-during-protest-in-mumbai-20261003
https://cgkhabar.com/news/nhrc-has-taken-cognizance-of-use-of-children-during-protest-in-mumbai-20261003
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TG IRE! A faRte-ugei # Ararfer & fie g+ @t Ao §a8 gfeld, 3 ot Aifed SR ok
qTST 3 October, 2026

T fawett, T STergER () TSR AFETSRR STRANT (YTTUTIHIRE) A HERTY <l IASTeT Horg # &F TargaR ol oI faRte-gasi &
ATaTferTl l e ST 3R Ik MTHSA 814 T STRIT TR aTelt [R1ehTId o 91 Hag Gferd U@, Soiag e gd a1 Wenfiich! #arerd
e o= v &t Fifew SR fohw €1 sifdemfat 3 afRaR @t a8 SRRt €t

eIl 3 sdmaT foh SMaNT 7 Teh T g & HidR shRars &t Raié o A &1

STTINT 7 31T ehRiaTg! H ehal foh fAehrIdendl 3 uesl= & enfarer Aranfer i aeiiR ik difzay a1e & Tterer Hifdar #af W Uenifald ik
TTiRd fohy ST &t off TRY o 21

TACTIRE! i hriarg! & ehgl T & foh feeraal & Oierer Hifear du R gahifAd 39 Ui & fSish 8, 98 Shfdd IR IR T a3 &t
s & S I g o 71 81 =2 & g1y A AN €&t 3R Ueh a%dl 8, STafch AR @Y ST 33 & 3R s @l Alersel Hid & 39!
Repifém e @ &1

S9H ohgl T & T fAIehraral & epiesia ST1aT UTéT (ehistdT) & S8 IIdTQ 7Y @RT gIRT “S<di bl SMfHet fohq ST Al grar fohar ma &1

SN 7 gt foh 3afeg “sTatsTen! AT T, AT HIS[G IIwh! SR 37 Gt AT bl fHehT hl ST hl STAIhT &, St I<dl ot
faRter-ugef & @, 38 Micfed fawar ar et vrfiert & weg &

HriaTg! | ehgt T ¢ fob fRIehradl | “erfAd Fg A H g8 Taisll” el i et @, foiTent e uaei chl AT SR TH=ag @ Sraran T
21 398 i dR R TErfa &Y »rfieRt R uga 8t =gt &Y 71 ot

ST 7 gt foh fasiy & & ag TR ot a1 § {6 AraferTi &bt wifiaR) &t Aok 39 SR wR == g8 1 “gfos 3= fewrad # =8
o gehdt &1”

3T gl foh 309 ag i dar gidl 8 o R sreat & Arafent g1a 6 R o1 STeggren? s%aHTe Sl SRars 8 sem, 38 Hiffa &
T galcaTiRd heq o foig fevar mami

ThHToTaT Y TR T 5 UR dchicl hig UfaiehaT ol SIS |
TAURRIRH! & Ha® ek ST <l Sreaerar arefl Uis = f1eprad et dai feran g1
JTTINT 7 I foh 39 39 AT ol Al QT 1T 3T HhISSH' 1R Ueh 3177 GiTe hi 3Tk ¥ +ff faremrad el &1

THT LTthieh ReT


https://hindi.theprint.in/india/nhrc-issues-notice-to-mumbai-police-others-over-involvement-of-minors-in-protests/1038509/
https://hindi.theprint.in/india/nhrc-issues-notice-to-mumbai-police-others-over-involvement-of-minors-in-protests/1038509/
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fere g @ e & forg et st & s g g 97 Wi SR S 3 e ge & A Red

hiehRId STdT UTeT & Ui & Aratforl & efid g1 IR AL AFaTSeR ST = §as gfow afgd fafera v @t Aifed St aeas
SiaTe derd fahg &

Edited by: a%ur gater
Updated: 3 Oct 2026, 9:31 pm IST | HreT

AT &t Raid oft 7t
3rferTieat 3 sdma foh M 7 Teh Idg & Hidr shrars &t Raié ot Aif &1 s 7 3ra-t srfaret & wat & fAepraaesdt 3 veefa &
eniforet e &Y awdiR ofiR difsat arg A Giera Mifear dai wR yemfAd 3fik garRa fohw ST anr oft S1RIT v &1

3T 7 Aifew § < = far?

TR 6l ehrfare! & gt 7T & b fAerradt & gieret Hifzar dg wR yenifAd 37 uite @1 fSieh 8, S &fdd dR R U =3 ot
g & HuR IBT gU o a1 81 sredt & g1y H AN €&t 3R Ueh a&&dl §, STafch AR @Y ST g & 3R &3 @il AleTgel HiF J 39!
RepifEm e @ 81

SO ohgl T & Toh fAIeerral & i Si1ar a1l (CJP) & 8 §aTg 71T ATl gIRT Sred! ot AMTA fohg ST ot grar foha ram 81 St 3
el foh SATCIY SIATSToR! AT TH-GThI, T HIGIG qaweh] 1R 31 Gt Tl i 2ferent i ST i SasTehdT &, STt S ol faxig-uae
T A, 32 MeaTied fomam ar 39 wriier & Heg &

HriaTg! H ehgl T § fob fRIehraal # whidd dg dc # ge =raisil a1 i Ieci g, foiTent Yo ugei el AT SR TH=a & Fam T
21 T8 A dR IR Tramier i YrfieRt W) gget gt =t i 78 ot

JTINT A gl fob fasiy & & ag TRIY o7 7121 § {6 rafer &bt wiflar el der 39 sneR w == g8 fah gfaw 3= fevraa A 18t &
gahdt gl

3T ohgl foh aE ag T g gidt & foh o =gl & AafenT g1 6 R o1 TeEIent $aHTd ST PRaTs 8 9+, 38 Hiffd &
T galcATRd eq o foig fevar mami

drordt i gfaferar arsft 78 faeh
ISt &t 3R & 39 UR dchlel his UfdfehdT g1 3115 | TIUTIRET & T fURieh Il <l Srezrerdt arell Uia A fiehrad o1 g foran
21 TN = T foh 38 3T AT ol Sehe 'AaT <A1 AT HISSF 3R Teh 317 TS &t 3Rk & o} fAeprad faeft €1

A@h & IR H

BT AT, Fa9RA e (f2fieer) 7 afiede o1 ufser €1 a8 3T 2025 H TqWRd <8 ¥ 98 3R giHuS & &l fg= a1 a8
faroe ofi ghast di OrATRT S9Tan & T1-a1Y st 6l gHTet @, @er foe ok dure & fomieRY off d@wre 38 §1 3+ file,
IS gordt SR fefSice —gut &9 # T A o ofd IgHE 81 39 SR 5%k & 1y Ralfén a1 srgva ot g1fde foman| faarh nfeem &
B aTell gerdal, ATATToIch-3nfefes fafafeal, TATsT # Aieplae dacial IR TSR IE & | T IThad Pl ek T Ig- aTcl To0T SeleT
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ASTHT @aRl bl faf e Trel & Udd vt ol otens Qe Tgd 8| feden IsTiifa bt 321 <ht Faamed or ugd ardt o, foraaifafeeser
fAgeer & fogrst & @WeRi & Usiee™ | AgRd 3d &1 a3 0T Al =IST hl Aeiol hl d¥g od & 3R el hl g &l T=iid ahd 8l
fazraT: wie srthad, RISk ok ITHifde WeRl & ATy Teltael Uifoledher FIGUL T 33T i AT TR U dTet 8RR & folgrer @
TER] I UG X & | FINA T, TTSe8 TR ¥ IS SWIST WX Yehs | GFhIRAT Tl STIHT: THUT Aeter 7 a¥ 2009 # st gide
g1 FfdH (IANS)E hRIR Y YB3ATd hl, STgi Igi- RUNET 3R @eRrf & HuTe # AR g1l ehl | 3Hh 16 fa=g&d™ (ferg&d™ e
70) § g 3R el 3%h W UTE Hiel § SA1G1 §HI Teh g | 9 SRM, I Alehd|T AT 2014 & SHefTel HET Y2, AT, TSI,
gRarom, feett faear g gt @ S[et @eRi & Hure 6l SR HHTell| 38 a5 3fAeh SITRUT & HuTgehid U 3R Op-ed U W
@1 59 SR fafaw fAwat & Tmh= dae!, aRs =Rl & dl & JuTe- & T I Ssf3ueH, dure o fAHeRt et 2018 &
JTeides (2fSiear) & o1 feemT 39| SiTeTdes & H& =IoT ¢ o 2% 38| 39 SR e g1d 2019, ISR, HET UGeT 3R fGeett
faer=raeT gaTat R fohan| et # RAfa difetesa nfafdat @l e fhaT areide | gexaema-thiar & &t ot <fis faha
3TsTdeh f3fted & gevaemd U ot GuRT T Sifdieh Fer @M aTel Yok & diR IR AT a1 e R (ffSieen) & gt S
(thTR) & ot ofs a1 39 SR SmefEusM, gHTe =i i fOFGRT ST & a1 T1Y 8¢, ShigH, BE 3R HILTd 39goT U STHAh
foraT| gwur Sidter & ARy fig gafid (BHU) @ wifraiarstt (sifef) & dgeem fham) fhr wRdta SmeeR @i (1IIMC), 718 Reeft
Y ) USRIt H fEwAH el & 916 UABIRAT H Gichd 81 oars garec! § A HhRJfche H ARe I f21ft off g1ide &
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C)P UG # Sl ehl ST 7T '@Tel'? ATl o $¥ddTel i NHRC 9%, Ha8 gfeld 3R X ot Aifed
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Mumbai CJP Protest: Haig # Hioidt & faRter ugei & SR ATafei a<dl i 3 &= 3R 3k difSat Aieret Mifsar R arRd g4 &
A H AR AFANISRR SN = S8 & @ TR 8. AN & GG {URich ST hl ST &dT dTell §ig o AFaTehR dRe0
B & d8d T A gT 4TS Ifare wfAeR, MeitY, Tierer HifEan wehis 'va' ok 7gRTg a1et faehra fasmT it srer Afew emmar 8.

Mumbai CJP Protest: Has # 2 3feRgeR I §T Ueh HTdsi-eh HafH H ATaTfei a<al & shfdd JifiaRt 3R 34k hicl-aifsat |t
Hifgar wR yariRd fhg STH & Ame # IER AFET@eR T (NHRC) 3 G forar 8. 8T 7 gg I3 AanfaeR Trefor sifafaam,
1993 &t gRT 12 & agd foran 8. "t d GAars NHRC 95w fIRich I &t S7ezrerdT aTell e = . hiehia ST Uret (ShisrdT)
& R @ AT T & R Mg gderor (qgegerR) & wfAd sifaffddrsil &t de gra Rafew smgaa (i) ame $ar ot
UG ¥ g h HITT Sl wichy Hag b fRAaTSHt UTeh # 2 3TargeR i UGel ot Siritsi fohat am o1, fierad ¥ar =ma Scd™ s & 88
3Th e IaieT dg 3 griaet bt oft, fRierraa & ieret Hifsar R g 31T &fdqa wiet ek difat o garen Rar man &, o9 o
=3 ot +ffs & SR IBY gU fama T & SR AT IR IR SMuftisTeh a1 WSehts, AR @S ST %R &. R # ag ot sy e
T & o Aranfart i yesi & arfierd ot Aok gt @ YU ok e # ot Y S oft, gud snic Sars s & o =t iy Tranfon &
BT AT i ht denfes HRATS T g9 & AT gt & dR IR fkar T gt dehar €.

qag gfera ol 1w & FAder

NHRC = 5=8 gfer iR, soagied vd g1 Wenfidh @mer (MeitY), wRd & X Corp. & i Siffther ik ARy & #Afger v
a1t faepr AT & e afda &t Aifed S fohar 8. a8 gferd ol [cer faan man g fos ag wiel, difsal, dera fifsar amft ok a1
ffSiee wneat 6 Siia &, oFR fhelt I3 STuRTeY T G E1aT & af FIR 3Si e l el 7T 8. Yferd &t ag oft uar e & fdsr
fau g § fo s=a o aRfeAfaat & uesia & enfier g iR SirdiSTen!, F=aenl, A1 Hig[e aawen! a1 sl ! YrfiaRt & Aeg &= ared
3T T <hT T e o

de 3R fefSiea dga grfara v & fAcer

STRINT 7 fAd JU 3R e HRIAHLH Sl GRi&d @ 3R ITch! BRIUH ST He hl hal 5. ST 3639 TG IdT 71T & b T
rafert Sl MreRT ugdt § RASa oft ok a1 Ieh! Araten fRAfd 1 s¥dwTe Gfeld &l ST HRATS o Ak AT gdlcdTiad et
o forg fakam mar. NHRC = SaTget Siffed Tae, 2015 &l &RT 75 3R 83(2) THA 314 AT Il hl UTeifiiehar &ht +ff Stiwr ot &
fAdser few €.

ST 7 It & Fafdd tiet R Aif3at & TaR a1 38 THTRA e aTet Fisrel Hifear sraprdey i off S & fAdsr idg €. X Corp.
3R MeitY et Heifald fefoteet anea Yriard T 3fik a1t Graf, ehdc AT dT e ! Ul & dad Siedl ShrRarg 3R
3Tl hl ST e I gl 7T &.

Feat ht gga 3R st Grferd w@= & fFger
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HERTE & Afgel Td aTc f[depm AT &t areat & srama, q@Te ofR TRefor di sgawn gAfead e o fFAcer faar ma 8. seed ugd w®
T hl &TH a1t shedTor AfRfa (CWC) & I+ U1 chen ht Shgl 7T €, dTfch S8 hISdfeltT, HIaTHIfSIeh TgadT, @ HTe, TeTur 3R
gAaT JUeTed] T ST Feh. NHRC = G hRaTs o SR =i ehl ugar, fAstar, 1T ik wata fad gRfeia v & fAdr iR 8.
ST 3 AT srfdemia @ uep Tt & iR var 2 Ruld (ATR) oft #irft &, Amat & @mg 71q Sl Y Siig weifda wsifdat
Y 3R fonelt Y et € a1 18, sgent RyfRor st & G onu aredt & enyR o fohar s,
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CJP o yaef # Aranfei et Gt R AHaTfShR T a1 Tare, s gfed ot Aifed
Author 3Rfse AR g
Updated: Sat, 3 Oct 2026 08:15 PM (IST)

CJP o fR1arstt uteh uge # ATafei S sfdd “rfiaRY i @l NHRC = §88 gfad 3R MeitY @l Aifcd 9T 8. ST 59 AT &l T
STHhIY.

CJP Protest : Slea ST 9Tt (CJP) & 2 SFagaR ohi Has o fAarst! uTeh A gQ foktey e # Arafert &t sfda wrfiart &t dex
TET AFaTtdeR T (NHRC) = O faw@rs €. fierrd & 918 ST = Ja8 gfoiy U, Soagi-ed SR a1 Urefiich Harea
(MeitY) T84 3/ Geifdd sifdremial @t Aifew e &.

fAeRTRAT e Harferes, NHRC & ar¥ fRrehrara uget off, fores amia e e e o fRrarsit urdh # gu aresies farie gesia &
ATSTRT! Bl ST 7T 3R Ig UesiH # enfie fohar . st fAIsrd W ST A Heifda sifderRal € siare 7 &.

forarsft ureh vesfF @t AR FIR oft gof

C)P & it UaeH &l cons a8 gferd = SMatsiahl 3R 400-500 STd AT o e off urerfieht gt i 8. farsi urh 9= & U
STHRY 7 T b IRBILHT THIGST, Fleh Yach GIRT SR TG hl STFGSIRT T3 SR 317 IR & dgd HRA =13 FigdT 3R
THeRTg yfere Sifdfem & uraerit & drer gof fovar mar &.

gfer & garfaics, a8 ATHeT fRYaTstt uteh getdh & Teh fAareft i fAsrra wR gt fohar man. sifdert 3 garan f fhetgrer et # fheht HY

T FHR F ATk I AT Y eepe gaiT o7 Taef
SfAsiid diueh & Aqa areft CJP A 2 3ferger ol fR1arsft ureh # farter gz fhar 1. urdf = #aqrar gt & fasiv g gieron (SIR) A
AT AFFAAAAIsT 1 SRIY T gu g Rafad smgert T HHR & STt I ART I off.
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mumbai-protest-minors-nhrc-notice-maharashtra-govt-abhijeet-dipke-ntc-
apdy-rptc-2660134-2026-10-03

CJP veef= & s & s%adTel IR NHRC T, FIR gof & & 3maer

HoIg H 2 SfageR i gU He | ATafei a<al &t shfdd vrfiaRt 3R Seht awdiR-difsat e fifsar w gwiRa fohe S & fiemra
R NHRC 3 ¥ foran 2. maT = 59 gfer, MeitY, X Corp. 3R WgRTE Afgel Td a1et faenre fasmr &t Aifed SRt & S & fAder
fau g.

Qe UTeftare - 75 faeett, - 03 SfageR 2026, - 3Uses 8:35 PM IST

ehiechRId STdT UTeT (CJP) = 2 STageR hl §as A &g GATd SR AT AR i ciche Uael fohar or. sra gt vesi # AranferT s=ai &t
FHAT YrieRY 3R IThI aeR-dif3at Tierer Hifsar wR vaRa fahg s Fi fRIerrd R I aFeanfder smakT (NHRC) 3 I3 fomr
8. I8 PRATs AFaTehR IRer Afafam, 1993 &l RT 12 & dgd o 15 5. AHet R NHRC & UG ORIk ST chl 3TederdT arelt
7 7 faar o,

Tg fAPTad a1 T AT HISSIF o 88 31Tth Seed 1Ll a9 3 gof TS &. [AIehrad & Tiere Hifsar = 9= MY T chee & fSieh
2, oo ofad R R v = &t +fis & FIR IS AT AT 3R IhA dTet AR 7Y ST 8 o, 399 Ig oY 3Rty v man € & ueelH
# aranferTi & et st A Uge @ gu ok 3¢ H =i gs oft. R & ag sneic oft Srars 7€ @ o gfe Y gt et | a9
& fow s=at Y Aranfan fR&fA o1 sxauTe e & dR WR fahar T §) gehdr 8.

g9 AT § NHRC 7 4o g siisR, saag o ik ga-T Wenfirh! #31er (MeitY), ¥Rd & X Corp. & @i siffther ok
ERTE & Afgel Td aTet [ faum & wer g ot Aifeq st frar .

e gfery & i 3 e

NHRC 3 a8 gfo ot awfi™i, fifea, ierer Hifdar dde ofk oy f3fSiee Te@l &t sifa o & FAdr faw &, s 7 wver & 16 Siat
pifSad SHTthe TTHA 3711 8, g8f FIR 3t I ST, gfeid ol ag +ft uar orme o foig et mam & o = foher aRkfRafcoat # veefa
AN gU 3R 3T SMTISTehl, hlsiifEAesl, a1 Hivle aawn! 3R I7eh! WHfiaRl # Haq e aTet 3= Tt <ht eram yfayent of.

STRANT 7 hfAd JU 3R ° e SRR hl GRIGTT 3@ 3R ITeh! BRIAeh S i a1 Hf fAder faar 8. geh Aehde I8 udT o1 8
fop ranferTt d wmfieR) ugat @ au oft a1 A8l iR a1 Ik ATaTfenT R o1 ST Yoy Y g PRaTs § sa-, 39 HifHd e ar
Aept & forg fobam mmam .

g9 I1g 81 NHRC 7 foheik =ma arfafas, 2015 &t aRT 75 3R 83(2) @R 811 hl E{TeHT o 61 3= Hafdd Il bl off Sia &
fAder 3w €. a=at @ Sgt awdiRT 3R Aif3at ot gHRd et 31R 378 AIST A dTet SMhISE <l T ST &t Saft. X Corp. 3R MeitY ot
Haifdd fefSiea aga QRfea e ofiR sr=ai &t gRe, dhce Arse™ R st QR & S8 fAawt & areae i Siia shet ot sl T
8.

el <hY GR&M & foag fAder

HERTY & Afgen Td a1et [ fasm &Y fhemk =mr sifdfaaw & dga s=ai & sa1a, S@Te ofik grem gfafead o a1 fAder fdar man
8. STXd USH WR Il ol WeTH S1eT ShedTul iHfd & T 92T fhaT SITQ. J8f 38 Shred (e, AHIamHISie Hgridl, SEHTe, JRET 3R
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gAar faar SITQe. 39 SR Sl &l ugam, fAstar ofk ReT St grem gffeda oA ot et i @,

NHRC 3 gt ufehar & R s=at &t ugam, fAswan, 1ivar ok 37 faat i gren & fAder Ry &, ddfda sifdefal @ ve g &
ffar g 2o ROté (ATR) At € 2. amRidt Y S deifda sifderrdt st ok Smier, af s st 8, &Y s & Sere 7y g9gt &
TR TR T ht ST,



